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LEGISLATIVE ASSEMBLY.
Thursday, 17th September, 1942. R

&
b}

The Assembly met in the Assembly Chamber of the Couneil Houge uﬁ
Elevon of the Clock, Mr. President {The Honourable Sir Abdur Rabini)
‘in the Chair.

14

MEMBER SWORN.,
Mr. Aga Hilaly, M.L.A. (Government of India: Nominated Official)

STARRED QUESTIONS AND ANSWERS.

8ir Muhammad Yamin Khan: I propoge—ond I have consulted all
Party Leaders on the subject and they have all agreed—that the' questions
which have been put down for today and tomorrow may be postponed to
the 23rd and 24th, so that more Members may get a chance of speaking
on the motion, which is really the chief business of this Sessiem. 1 have
consulted all the Party Leaders and they are agreeable to-this. K the
Horourable the Leader of the House has no objection, I suggest that this
course might be adopted.

The Honourable Mr. M. 8. Aney (Leader of the House): If that ia
the general wish of the Parties and the persons who are concerned in
these questions, Government have no objection.

Mr, President (The Honourable Sir Abdur Rahim): I suppose that
the Government Members who have got to answer these questions will be
ready to do so on the 23rd and 24th. Is that the general wish of the
Mcmbers ? ' .

(Voices: ‘“Yes’.)

Very weli. The questions will stand over.
t78*—o01*,

.

My, President (The Honourable Sir Abdur Rahim): What aboutthe
Short Notice Question?

Sir Abdul Halim Ghusnavi: I can drop it, if you like. & -

TR

sere

vty

NOMINATION OF THE PANEL OF CHAIRMEN.. ... ..: -

Mr. President (The Honourable Sir Abdur Rehim): I have to inform
the House that under sub-rule (1) of rule 8 of the Indian L,egiplpt.ive
Rules, I nominate Syed Ghulam Bhik Nairang, Mr. Jamnadas M. Mehta,
Sir Henry Richardson and Sir Cowasji Jehangir on the Panel of Chilimén
for the current Session, _ A S SRR

vty ahl

t+For these questions and answers see pages 435—53 of these Debates.

(1233)



COMMITTEE ON PETITIONS.

Mr. President (The Honourable Sir Abdur Rahim): I have to
announce that under sub-order (1) of Standing Order 80 of the Legislative
Assembly Standing Orders the following Honourable Members will form
tlg?_“(;'-olmmiltee on Petitions, namely : .

(1) Syed Ghulam Bhik Nairang;

(2) Mr. Govind V. Deshmukh;

(3) Sir Abdul Halim Ghuenavi; and
.. (4 Mr. N. M. Joshi,

"™ Acodrding to the provision of the same Standing Order the Deputy
President will be the Chairman of the Committee.

PRESENTATION OF THE REPORT OF THE PUBLIC ACCOUNTS
e : COMMITTEE.

‘mnmomblo Sir Jeremy Raisman (Finance Member): B8ir, I
. present the Report* of the Public Accounts Committee on the Accounts of
.+ (40-41..

MOTION RE THE SITUATION IN INDIA—contd.

* - Mr., President (The Honourable Sir Abdur Rahim): The House will
now proceed with the further discussion of the motion: -

+ That the situation in India be taken into consideration.”

" Dr. 8ir Ziauddin Ahmad (United Provinces Southern Divisions:

" Mubaramadan Rural): The issue in the present debate is not whether a
difference of opinion exists in the demand for self-government. The
Congress and the Muslim League do not differ on this issue. The differ-
ence lics in #he connotation of the word ‘self-government’ and in the
uwthod adopted in achieving the object. The demand for national govern-
ment is common but its connotation is different. We want equal partner-
ship and right of self-determination. The Congress wants the rule of the

...xnajority and to maintain the dommation of a particular class which from
our experience of the Congress administration the Mussalmans cannot
sccopt. Mr. Joshi rightly pressed the formation of a national government.
He put the entire blame for not having it on the present Government.
Suppose he becomes the Government himself. May I ask him if he will
be prepared to frame a new Constitution for the interim period, which will
‘sntisfy both the Congress and the Muslim League.

Mr. M. M. Joshi (Nominated Non-Official): I shall do it -when I
t.ccome the Government.

.- #Not imoluded in theso Debates, but a copy has been placed in the Libiary of the
#House.—N4. of D. : -

(234
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Dr. Sir Ziauddin Ahmad: The pleswich he will put forward will be
that it 1might be pressed on the people in the same manner as the Com-
w:uual Award.

| Mr. N. M, Joshi: Yes.

Dr. Sir Ziauddin Ahmad: But what is the use of a constitution for a
national Government if it could not achieve national enthusiasm to 'win
the war? There is also a difference in the manner of achieving self-
government. I want to ~achieve it by constitutional methods. Some
persons desire to have it by terrorism and by paralysing the Government.
This method cunnot achieve the object especially with the enemy at our
doors. 1 put a simple question. Does the Congress want a national guv-
ernmnent? They cannot have it, much less can they run the Government
without giving full satisfaction to the Muslim League and other minorities.
Cun any sane person believe that Japan will shed blood in this country
only to insta] a national government and then retire? If she ever comes,
sua will come with the intention of staying and ruling this country. How-
ever much a Congressman- dislikes the present. Government, he would not
like to change it for the Japanese Government. We want a national
government and not change of one. foreign government for another.

The next issue that has been raised in the course of the debate is that
the Government ought to have waited for another fortnight and given

" further chances of negotiations with the Congress. I request them to

consider a few facts. They must have seen the leaflets and pamphlets
issued by the violent non-co-operationists, describing their manner of
action. It is not a sporadic outburst. These pamphlets show that & plan
had been carefully drawn up and it could not Rave been done at a
moment’s notice. It must have been done in the interim period between
the_ passing of the Working Committee’s Resolution and the Resolution
of the All-India Congress Committee at Bombay. It is very difficult to
have negotiations with persons who believe that Japan will win the war
and any negotiation with the British Government will prejudice their
prospects with Japan.

Every supporter of violent non-co-operation clearly understands thas
viclént action has always developed into terrorism. or anarch.sm and gene-
val revolution aund that ordered Government will be replaced by martial
or dictatorial government, whether it be Indian or English or any other
foreign government. If they believe that it will lead to the supremacy of
the Congress, they are entirely mistaken. It may be just the reverse.
These persons have only destroyed the properties of Indians valuing over

"two crores. Let the rich factory owners and businessmen understand that

they do not expand their business by driving out their workmen and
levting them do mischief in the cities. Finally, it will lead to mischief in
their own factories and the rich men will soon realise their mistakes when
they are asked to pay to the terrorists, at the risk of their lives. Some of
the capitalists have already received such letters of extortion of money.
I do not know what is the information of the Intelligence Department of
the Government of India.

. A philosopher classified wise men into different categories. He said
@ wise man is a_porson who foresees an incident and takes precautionary
mensure to avert the crisis. » semi-wise man waits till the incident has
occwrred nnd prepares himself to meet it; and a quasi-wise man first
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considers an incident to be an accident and does not get up till it is repeat-
ed; and a fool does not believe till he loses everything. Now, our Dethi
-Government is certainly not included in the first category of the wise
Government and I am not sure under which of the remaining three
categories I should put it.  District administrations in many towns.
especially in the United Provinces and the Punjab, can be put under the
first category.

The next glaring instance of the proof of wise statesmanship is the
burning of th: Clearing Accounts Office where about a thousand clerks
and peons were working. Their Deputy Chief was an A. R. P. officer who
had twn warnings before the actual-burning. The officer watched c¢almly the
burning of the office by a handful outside spectators and tamely eame out
and uoticed that some of the clerks helped in the burning, which I cannot
axpress in detail. The Muslim Sub-Inspector who intervened was beaten
to death. In the absence of the Accounts Office,. the Railway Board in
their inquiry overlooked the fact that the burning of files helps the dis-
bonest clerks to commit fraud in conspiracy with the station staff. The
burning of the records helps the fraudulent clerks to achieve their objecta.

I very much deplore that some political organisations are using the
students for their party propaganda. Students of today will be the
leaders of tomorrow and it is in the interests of the country that they
should be well-trained and well-equipped to fight the battle of life.
Parents have entrusted their sons to the care of the teachers, but they
do not lend the support to enable them to discharge their duties. In
some cases, teachers are themselves drifted by the political current.
Instead of stopping the siudents from leaving the classes, they themaselves
enjoy tbe holidays on full pay by asking them to leave the classes. They
do not do their duties properly. If teachers face the public opinion and
if the interests of the students are safeguarded, they will no doubt be
temporarily unpopular but their work will be appreciated in the end about
which I have got plenty of experience from-1920 to 1924 when we had this
non-co-operation movement. 1 was exceedingly unpopular at that time

but atter the lapse of four years the people appreciated that I acted
correctly.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
And now you are quite popular.

Dr. Sir Ziauddin Ahraad: Lawlessness and indiscipline of students
are resented by every Government. The Congress Government of the
United Provinces fined the Aligarh Muslim University Rs. 2,000 for. the
burning of an old tent of police, the price of which was not more than
Rs 50. What the Congress Government would have done on the present
oveasion had the Muslim University been aggressive like sister Univer-
gity can be well imagined. With these words, I resume my seat.

8iz Abdul Halim Ghuznavi (Dacca cum Mymensingh: Muhammadan
Rural): B8ir, it is with considerable trembling of the heart that I stand
up before this House to speak today. India is going through one of the
greatest crigis in her very long and varied history. I would not be far
wrong when I say that the crisis we are facing and to the solution of
which sll of us are striving hard to make some contribution is one of the
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greatest crigses in the history of the world, and it would need sll the
wisdomn, political sagacity and statesmanship both of India and of
England. I was born and brought up in the tradition of the union of
these two great countries. I have lived 65 years of my life in that same
tradition and now when I am nearing the end (Voices of No, no.) 1 nm
horrified to find that these two great countries are at the parting of the
ways. I would proclaim with all the force at my* command that ne
Governwment worth the name can abdicate to terrorism or subjugate it-
self to lawlessness. When the rule of law is supplanted by the rule of
moeb violence, the harm that is done to the population is incalculable; and
if once mob rule can get some hold in a vast continent like India, it wili
tak: a long time before proper administration can be restored.

8ir, I was onc of the first to publicly condemn the attitude of the
Congress which drove it to declare lawlessness in the country in the name
of a freedom movement., I was one of the first to publicly deprecate the
attitude of the Congress, which exhibited a deplorable lack of appreciation
of the grave danger of invasion to which India stands exposed today with
the Jupanese on the borders of Assam and Bengal. Congress is one party
anl it has no business, without the approval of and agreement with the
rest of the people, to plunge the whole country into a revolution, at a time
when her fate is hanging in the balante.

We have read the amazing statements made by Mr. Churchill and Mr.
Amery and on Tuesday twe listened to the statement of the Honourable
the Home Member. In these statements, if I may say so, one would
search in vain to find some constructive suggestion. some note of sympathy
with the national aspirations of India. On the other hand, the whole
burden of the statements is that the Congress is & nonentity. There is -
only an attempt to discredit and criticise the Congress. This, to my mind,
is in sharp variance with the British Government’s earlier attitude to-
wards the Congress.

Sir, when Sir Stafford Cripps came to India as an ambassador of Mr.
Churchill and his Cabinet, what did he do? Let me remind the Houss
that he went straight to the Congress and thereafter to the Muslim
League. What he said was this: ‘I have come to settle this with the
Ccnyress and settlement with the Congress alone matters.”’ At a Press
Conference he indicated that the Congress acceptance of the proposal is
whe,; primarily matters. If the Congress is a party with only a very small
following in the country, why this snxiety then to appease the Congress
only? Sir Stafford Cripps, when he visited India, ignored all parties
excepling the Congress and the Muslim League. There the British Gov-
ermizent was prone to make the same mistake as Mr. Gandhi and Mz,
Jim.sh make. Mr. Gandhi claims that the Congress represents the whole
of India. I remember, Sir, that in 1982 at the Second Round Table Con.
ference when Mr. Gandhi and others were striving to bring about a com-
munal settlement, Mr. Gandhi said that he represented 95 per cent. of
Indie. To that my Honourable friend. Dr, Ambedkar retorted with the
question 88 to who were the other persons who represented that five per
cent. which Mr. Gandhi did not represent. ell, Sir, Mr. Gandhi now
puts up the claim that the Cengress represents the whole of India, and’
Mr. Jinnah claims that the Muslim League represents the Muslim India
Botl: are egregiously wrong. Mr. Churchill recognises the claims of these
two pentlemen whenever it suits him and diseredits them whenever he
desms fit. This time he has conceded that the 90 millions of Muslimg are
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bchind the Muslim League and opposed to the Congress. This is absolute-
ly incorrect. The paradoxical ignorance regarding Indian matters of this
wise British Premier shocks me as it has shocked many who have read
his speech. Is he not aware of the existence of important parties with
very large following among the Muslims of Indis, like the Jamiat-ul-
Ulema, the Momins, the Ahrars, the Azad Muslims who 1_:10 not owe alle-
giance to the Muslim League? Then what of the Muslims within the
ranks of the Congress, however insignificant their number might be?.

On that fateful day, the 9th April last, the Congress had decided to
accept the Cripps proposals and, if they had not changed their mind over- .
night on the telephonic advice of Mr. Gandhi. there would today have
buen a national government for India, predominantly composed of Con-
gress members. At that time the British Government were not so
enthusiastic about championing the name and cause of the minoritier
like Muslims, Depressed Classes and the non-Congress Hindus and the
States. Iiven Mr. Jinnah, who is not at all likely to err on the side of the
Congress, admits that the Congress is the largest single party in India.
T must, however say, that the largest parties are not the only parties thas
count. All parties,*to my mind, are important especially at a time like
this and must be considered. Among all such parties, among all mer
anl women in India, there is unanimity as regards the ultimate goal. Al
want freedom. The difference among the various parties lies only in the
path each electe to follow for the attainment of that freedom. If we must
win this war—and we must—we cannot afford to let the lessons of the set-
sack in Malaya and Burma be lost on us. We must profit by those
lessons This total war can be won only by rallving the people round the
fight. No military, however strong, can fight effectively if the people are
divorced from it. I owe allegiance only to my beloved country and the
progressive features of mankind. The demand for transfer of power is
. the national demand. It is also in conformity with the ideals for which
the United Nations stand and fight this war. I admit there are diffi-
culties in making wide constitutional changes during these abnormal times
But they are not impossible of overcoming. Larger constitutional changes
have been undertaken in the past during similar trying conditions and the
Cripps offer itself disproves the myth of constitutional impossibility. In
any case, viewed objectively, these difficulties must be overcome. It is
n9 use harping on the existing differences among sections of the people.
They arc only apparent and on sight of the goal, which is common, must
disappear as mist before the rising sun. Mere promise of freedom at &
futur: date will not achieve this unity among the people and enthuse them.
There is much deplorable distrust of Britain's intentions. For this, if T
may say so, Britain has only herself to blame. With and since the Queen
Victoria Proclamation on 1st November, 1858, the. history of British. con
nections in India has been a long line of broken pledges and promises
eolernnly given. This is no time, however, to harp on past sins of omis-
sion and commission on bhnth gides. The enormitv of the dancer con-
fronting this country overwhelmes me, as surely it must overwhelm any
one who has the country’s cause at heart, To ensure the whole-hearted
co-operation of India’s 400 million people and her vast resourcés on the
side of the United Nations, it is most essential that Britain should forth-
with transfer real power into the hands of the Indian people and make
‘thie, the people’s war, . '
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The Honourable the Home Member gave us an estimate of the loss.
of property and material as a result of the present turmoil in the country:
Hu condemned the actions of the people who caused such destruction.
He puinted lurid pictures of horrible and fatal attacks made by infuriated-
mobsion civil servitors and military personnel. 1 am not satisfied, how-
ever, that the brutality with which the people attacked Govarnment.
offices and officers has not been retaliated with unusual and excesslqe
force by the forces of law and order. I am informed that in various
places, and Bengal, in particular, the military patrols indulged in. indiseri-
minate shooting on crowds dispersing frantically but pencefully on their
approach, and in doing so, did not at all observe the humane principle of
thooting the unarmed beneath the waist. This, it is said, was done in
order to strike terror in the minds of mischief makers, but it was id-
bumanly cruel. '

Mr. P. J. Grifiths (Assam: European): No. Where was this?

8ir Abdul Halim Ghugnavi: This was done in Cornwallis street,
Central Avenue and College street and some other places.

Mr K., 0. Neogy (Dacca Division: Non-Muhammadan Rural): My
Honourable friend will have proof of it if he waits. .

Sir Abdul Halim Ghuznavi: This happened in Cornwallis street, -and
Central Avenue and T myself witnessed one of these incidents. .

Mr, K. 0, Neogy: I have got written statements from people aﬂeetﬁd

and I will read them out on Tuesday. e

S Abdul Halim Ghusnavi:’ The t:me at my disposal is short, ot'h
wise I would have given a complete answer to my Honourable frlend w:
full details.

1 agree with the Honoursble the Home Member that *‘all rnnh*of
Government servant—s, even the humblest, had as a whole stood: firm aral
dons their duty in face of all attempts to subvert™ or terrorise them
Their exemplary bravery and loyalty should be an msplmtmﬂ to nll G‘ov
ernment aervants for all times.

I must draw the attention of the Government of Indla te what Mr
Churehill, in the course of his recent statement, said on Congress He
stuted that the Congress is a political organisation "‘sustd.ned by certain
manufacturing and financial interests'’. This statement: prekumably ]
based on information sdpplied by the Govemment of India. ' I mrust rmiost
emphatically protest against such generalised insinuations agkinst a wee-
tion of the people as wholly unwarranted and uncalled for. This is-onty
cnleulated to produce very unwholcsome results und wean away ‘even thrse
who are sympathetic and co-operative in spirit. Both the Indian*and %he
European commerciel communities in this country are co-opernting fully
with the war effort. But thé two fundamentally differ in ‘their - views
as to how the present effort could be enhanced. Even eminent Britith
and American experts have ‘challenged the policy which' tHe Goveérmirént
of India now pursues and ‘which the European ‘commercial 'ahd induktrial
interests here support. I need only name here Sir Alexander Roger und
Dr. Henry Grady. The Indian commerc.al and industrial interests do
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wau’ politicab freedom because it is the pre-requisite- to eoconomic free-
dori, without which they will only remain Cinderellas of world commerce
‘smd industry. They want freedom also to enthuse the masses to work
‘miore and produce more towsrds the war effort.

,, - 8ir, Britain has so long professed to act in the role of a ‘'Trustee’'.
$he must realise that her period of Trusteeship is over and India is get-
fing impatient to have power in her own hands now and at once. As I
48, np agency on earth can prevent thg¢ transfer ol this power. Un-
fortunately every English official in this country, from the highest to the
fowest, is grudging at every step the Indian getting or #rying to get some
of hia responsibilities, and I am disclosing no secret when I say that the
entire Government of India is open to this charge. Xvery British officer
tries to keep as muchi control in his hands as he can and will not, on
plea of gificiency, part with it till he is compelled to do so. That is what
is muking the position worse, and the reaction to that is this mass move-
mgut in the country.

I earnestly appeal, in conclusion, to Britain to show magnanimity, to
part with the control of administration gracefully to the Indians, because
the time has now come when India is determined to have that control,
with the co-operation and goodwill of Britain if possible, without it if
leeessary. )

‘Mr. Lalchand Navalral (Sind: Non-Muhammadan Rural): Sir, when 1
received the intimation about this Assembly being held now, I was very
glad indeed because I thought that the House will be given an opportunity
to find a solution of the present situation. But, Sir, when I came here 1
wust say that not only I but many of my other Honourable friends have
bean disappointed. What I hought, and what the people thought, was
that Government had changed its mood, and was in & mood now to make
constructive suggestions to remove the present deadlock and ease the poli-
dicsd wituation. But we find that there is nothing doing here. What we
kave gone through so far is only an academic discussion without finding
any solution for the removal of real difficulties.

What has been placed before the House by Government is only a bald
taotion of one line without any recommendation at all. No suggestion has
eome forward from the Government side. It seems Government only
wented to hear lectures from the Members of this House without suggest-
ing anything themselves and without even saying that they were in a
mood to do something which is very necessary at present. After I came
“ipge I Sound that Mr. Churchill had made a stftement which was most
deplorable, and also a statement made by Mr. Amery saying that there
“wa8 mo room for any further negotiations, which was also contemnable. In
dhat state I thought that the Government of India had made up their
thiirid 6o advise the British Government that they should not stand adamant
Aika that, because that will not improve the situstion. On the contrary,
€.aleoudd think, that it is simply suicidal to the very interest of the British
Gewernment. The British Government cannot rule here with repression as

. . policy. WNo repression has ever been able to put down the legitimate
demands of people. The situation may be suppressed but it will be
enpbhiag nd, and the statesmanship requires that some ‘early
-donviliatery speps should be taken,
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Up to this tiine we have heard only the Home Membér from the
Treasury Benches and what he has said comes to this. He has simply
wept over spilt milk and he is ready, by his policy of repression, to see
other milk also épilt. He is ready to see bloodshed, be is ready to see
that the situation should not be eased. He is throwing the burden on the
people, he is throwing the burden on the Congress and he is throwing the
burden on all parties, and he says that they are responsible. He has
simply come here to reproach us. He has not said a word to the effect
that his repression is excessive and that his repression was not ealled for
and it was too hasty. '

Now, 8ir, one hope reinains, and that gives us some solace. It is that
the other Members of the Government—Executive Members—have not
yet spoken or opened their minds. I would like to hear from them,
especially from the Indian Members of the Cabinet, who profess at this
time that they are for the country. Though in those chairs they say that
their suggestions are not being rejected—they have even gone so far as to
say that not even one suggestion has been rejected—let us now see what
help they are giving, what advice They are giving to the Viceroy, and
what help they are giving to the other parties including the Congress to
come together and solve this problem.

8ir, I find that the motion before the House is to consider the situa-
tion in India. I think it is very vague. The motion itself is very vague,
apart from its being incorrect. Always when motions are moved some
recommendation is made in them, that means that something is suggested
us to what should be done or what the Government want us to do. Here
they say nothing. We are confronted with internal disturbances which
were apprehended and which the Government said they were strong enough
to put down. They have not heen able to put them down at all.

The other questions are the internal disturbances and the Satyagraha
movement and the launching of extreme repression by the Government.
1 must say that that there is one other situation also which is special to
8ind, which is very distressing and depressing, not with regard to the
present movement but with regard to the depredations that are being
committed by an element called Hurs who are doing all sorts of mischief,
sabotage, derailment of trains, murders, and so forth. Of course, the
Government have introduced Martial Law there but you can understand
what Martial Law is. It should not pass regulations which would affect
the eivil pf)pulution.

Sir Muhammad Yamin Xhan (Agra Division: Muhammadan Rural):
What do you mean by the civil population?

Mr. Lalchdnd Navalral: I mean the people who are innocent. Persons
who have nothing to do with the Hur movement. At the present moment
even an ordinary person committing an ordinary offence can be ttied under
Martial Law, whereas only ordinary law should apply to the ordinary
people. But what I am submitting is that this is one of the phases in
Sind which is disturbing. Then there is the question of flcods. We are
more or less bottled up at certain places. The lines have been breached.
There is no passage to go one way or the other. The whole of Upper Bind
is under water, and my own town of Larkena. which.is & distriet town,
and Dudu, are blocked on all sides. There is no route to go cne way or
the other. You can only move within those barricaded limits and . no
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more. Then, Sir, there is also the question of this movement. 1 am
poming to this movement because, so far as the movement is concerned,
we have heard from the Honourable the Home Member that it is verv
leas there, He calls it remarkably so. And yet the atrocities that have
been done by the police and the harm that is being done to the people is
beyond imagination. It is a matter which should be put down. T shall
say a few words upon that hereafter. :

Then coming, Sir, to what the Honourable the Home Member had to
say at length with regard to the internal disturbances—showing great
sabatage having been done, fires having occurred, rail, roud and ‘telegraphs
having been tampered with—and also he has tried to justify the intense
repression that has been launched but has not suggested in the least the
remedy to overcome the present position. TUntil the root cause is removed
there will be no peace in the country. There are complaints all round in
India that there has been excessive repression and harm done even to the
innocent civil population. Even in a place like Sind, where the Honour-
able the Home Member admitted that the movement was much less, T
say he went 8o far to admit that the North-West Frontier Province, the
Punjab and Sind continue to be remarkably free. Yet in Sind o responsible
body of the Indian Merchanfs Chamber have given their own report, &

portion of which was read by the Honourable Sardar Sant Singh yesterday
and I would throw more light on it. :

Sir, after this movement started and atrocities were being committed,
the responsible and respectable Indian Merchants Chamber and Buyers
and Shippers Chamber sat together to consider the situation. Sir, they
appointed a committee from amongst themselves, in which there were
Mukammadans also the name of one of them is Faridu Allah Lukhman
Allahji. They were asked to get evidence of whut was seen. This ia what
they said:

“From the depositions made before us by the various witnesses who are alleged to
have been belaboured by the police, we have come to the conclusion that the police
in dealing with the public, particularly on Tuesday the-12th August, 1842, has acted
in & very high-handed manner and used more force than was actuelly neceasary in
suppressing the alleged agitators, and that it also indulged in mdmcrlml_mta!‘y assault-
ing innocent persons who were not taking any part in any demonstrations.

Then further on they say:

“The police used lathis not only for dispersing crowds, but they belaboured res-
ectful persons going about their lawful business, either on foot or, on bicycles.
g'hey also rntered reading rooms, restaurants and clobs and mdlscrlmmnlely assaulted
reons sitting therein and also arrested a number of them. -They chased the young
ys, knocked- them down with lathis and trespassed into the private residences of
these people.’ . .
Then, Sir, further on it, said that some of. the respectable -citizens
have :tated before the Committee thut at the police station, after severe
beating by slaps, fisticuffs, kicks, etc., they were taken into a room and
maae to lie down on their beds with plain clothes men sitting on their
chests: their feet were lifted up by another man and they were beaten and
so forth. It was also stated, that one Mackrani (the peculiar system of
the Government to employ mackranis, hooligans) actually dragged -a. boy
‘inte 4 room, forcibly removed his pyiama and underwear with a view to
committing sodamy. I say, 8ir, if-this is the deplorable state in 8ind,
what justification has the Honourable the Home Member to say t
repression is not very tense? :
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The Honourable Sir Reginald Maxwell (Home Member): Is the Honour-
able Member aware that the 8ind Government held an enquiry into the
allegations and published the results?

_Mr. Lalchand Navalrai: T know. , But in regard to this I was just
going to say that while this enquiry was going on the Government, very
openly and with an intention of white-washing the police, appointed one
of their own Secretaries to make enquiries into a few instances.

'fho Honourable Sir Reginald Maxwell: A Ministerial Government ser-
vant.

Mr. Lalchand Navalrai: Yes, yes, whatever it is. They still get
inspiration from the British Government. It is a deplorable way of saying

that we have made investigations . . . .

Maulana Zafar All Khan (East Central Punjab: Muhammadan): Who
is responsible? Sir Reginald Maxwell or Allah Bakhsh?

Mr. Lalchand Navalrai: T think I will say both together. What I mean
to say is this: If the Honourable the Home Member thinks that these
allegations are false, the only course is to appoint a judicial inquiry, =
publie inquiry, take evidence and then come forward and say that not only
in Sind but elsewhere also the severity is not so much. The Home Mem-
ber suggested that the complaints should be made to the Provincial Gov-
ernments . .

Mr. President (The Honourable Sir Abdur Rahim): The HWonourable
Member has two minutes more.

Mr. Lalchand Navalrai; But what is the use? They appoint: une of their
own officers with certain instructions and with certain terms of reference.
The Honourable the Home Member says that the use of excessive force
does not matter much. I was very grieved to hear when he said that it
does not matter as force is used against force. That is a clear incitement
to the police to do what they like. It is absolutely an incitement; it is an
encouragement to them to say that even after this Assembly met here the
Honourable the Home Member was in & mood to say: ‘“Go on; commit
all these atrocities, and you will be immune.”’

In his long speech the Honourable the Home Member has not told us
any remedy to solve the question of the present situation. I say the
remedy lies in removing the root cause. It is the political problem that
should be solved. On this issue the views of all the political parties and
recognised leaders have been more than once declared. All want indepen-
dence for India. When it should come—now or after the war—is also not
very much in dispute. If it is guaranteed after the war, the political par-
ties huve no objection to that; on the part of the Goverument also, the
British Government stands committed to the declaration of Sir. Stafford
Cripps, as to the recognition of independence of India after the war; and
also ag to the formation of a constitution by the Indians themselves. But
the question over which the negotiations between -the British Government
and the Indians broke is with regard to the establishment of & National
Government in India now. All parties in India, not merely the Congress,
are united and unanimous in demanding the transfer of power here and
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now. The reason for it is that such steps will bring confidence and faith
in the Lona fides of the British Gevernment. We have tried their
promises several times . . . . ) .

~ Mr. President (The Honourable Sir Abdur Rahim): The Honoursble
Member's time is up. . .

Mr. Lalchand Navalrai: Then I will say only one word . . . .

Mr. President (The Honourablé Sir Abdur Raihm): No. The Honour-
able Member cannot say anything more. - '

) Il' Lalchand Navalrai: In the end, I say that the Viceroy should
invite all the parties, even the Congress parly, and sit together to solve
this difficulty.

- L 4

Sir Cowas{i Jehangir (Bombay City: Non-Muhammadan Urban):
Mr. President, at such dangerous and anxious iimes as those through
which we are passing, I most respectfully suggest that we should consider
all our difficult problems most impartiaily, without prejudice, without
sentiment, and if possible, without excitement. Bentiment plays a rnost
important part in human affairs; but let it not blur our judgmient, let it
not lead us to conclusions which might be untenable and illogical. I
specially plead for allowing sentiment not to run away with us, because
1 feel tZat a great deal of harm and damage is done to our country by all,
the Government and ourselves, by pre-conceived ideas based on sentiment
that has ruled through the last hundred years. I desire to speak on the
problem as it faces us immediately, and I do not, with your permission, _
desire to divert on topics that have no connection with the present political
movement, because I have no time.

The main reason for the Working Committee's resolution was in their
own words: ‘‘mainly due to their hopes being dashed to pieces failing
transference of real power to popular representatives so as to enable the
nation to make its full contribution towards the realisation of human
freedom throughout the world”’. I am quoting from the resolution itself.
Never before has the Congress passed a resolution which has been so un-
animously opposed by all schools of thought, by all political parties.
It is not as if warning was wanting. As that resolution saw the light of
the day, public man after public man either from the platform or through
the press warned the Congress of the serious consequences of their deci-
sion and I think I can say correctly that no resolution of the Congress
received less support from non-congressmen of all classes and of all creeds
and of all schools of theught than the resolution pnssed by the Congress in
‘August, 1942 . . . .

Sardar Sant Bingh (West Punjab: 8ikh): Question.

Sir Oowasjl Jehangir: If my Hononrable friend desites to question
tacts, I would only plead with him seriously and earnestly to have a little
patience, and what is more, not to import excitement into the debate. I
hiave uttered a correct statement of fact. I cannot remember any occa-
sion in the past—and my memory goes back far longer than the memory
of my Honourable friend, the Bardar . . . .

-
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An Honourable Member: Question.

Bir Cowasjl Jehangir . . . . notwithstanding his grey beard I can tell
you I am sn older man than the Sardar—on no cocasion was so unanimous
& warming given tc desist from the dangerous and disastrous path it had
chalked out for itself; and what is more, we know that there are many
men of influence, many men of wealth in this country, who have strong
Congress sympathies, who perhaps have not declared themselves as Con-
gressmen. Such men, to my knowledge, expressed apprehemsion and
fears at the Congress programme, and I believe that the apprehensions and
fears of such men who had assisted Congress financially in the past, were
conveyed to the highest authorities of Congress.

Now, again in the words of the Congress resolution which throw some

light on the reason which led Congress to pass that resolution, let me just
quote a few lines: -

*“The «lortive Cripps proposals which show in the clearest possible manner that
there was no change in the British Government’s attitude towards India and that
the British hold on India was in no way to be relaxed.”

It was therefore the rejection by the Congress of the Cripps offer that
12 woox. W88 the foundation for the Working Committee’s resolution.

' " 1 am sure that many of my friends here are aware of the fact
that there were many congressmen and there were many others as patriotic
and as sincere as any congressman, who believed that the offer was as

goc;i 88, and better than, any other offer that England had ever made to
ndia . . .

Sardar Sant Singh: So far.

8ir Oowasjl Jehangir: . . . and that the student of history may have
to record that during these hundreds of years of world’s history there have
been few offers made, by a governing country to another country under
its direction and control, of the character made by Sir Stafford Cripps.
If you only throw your minds back to a few months ago when the Cripps
offer was before the Congress and the Muslim League for their consider-
ation, you will remember that there were numbers of men in _t.hla country,
well known in political life, well known for their honesty, sincerity and
patriotism, who were more than anxious that the Congress should accept
the offer. And let me remind the House that the offer that was rejected
by the Congress was not the original offer which was brought out by Sir
Stafford Cripps. It was an offer vastly amended by Sir Stafford Cripps
and the British Government during the two weeks of discussion fhat took
place in this city. Therefore, let us not be led away in thinking that the
Congress rejected the offer as we know it and as was brought out by Sir
Stafford Cripps. It was the offer that was amended, and some inkling of
that amendment has been given to the public by the press—it was that
offer that was rejected.

ime to go into the reasons for that rejection, but it is a well-
knoznl:a;::.t? ct..l'r;t- 311 t.l?e 8th April that offer was pracpically accepted. .It
was oﬁly on the 9th, the very next day, that something occurred and its.
eiection was snnounced to India and the world. But may I point out
another fact which some of us are ‘mchngd to forget—that the demand
made by the Congress on the morning of the 9th April did not have - the
complete support of the Muslim League, and if it had been accepted by
the British Government as suggested by the Congress| I wm 'sftaidf thet ib
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might have been strongly epposed by a political party worthy of the same
consideration as the Congress itself. It is not mush use our decrying
either the strength, the influence or the power of either the Congress or of
the Muslim League. We have to admit willy-nilly that the Congress is
the most powerful political party in India. We have to' hdmit that,
although it does not represent the whole of India by any means, it is the
most powerfuily organised party in India. We have to admit willy-nilly
that the Muslim League largely represents the Muhammadans as a whole.
There can be no political party that represents every person, but as a
whole it must be understood that the Muslim League does represent
Muhammadan opinion, The very fact that there is onme block  in this
House of my Muslimm friends representing the Muslim League—I see very
few outside that block except my friend on my left . . . (Interruption.)
I see there is one behind me. But the fact remains that the Muslim
League does represent the Mubammadans if any political party does.
Therefore, 1 desire to point out that the demands made on the 9th April
by the Congress did not appear to have the complete and sbsolute support
of the Muslim League. That was perhaps one of the reasons why it was
rejected. But it is deplorable, 1t is” most unfortunate for this country
that the offer was rejected. 1t has led to the Congress resolution, it has
brought about, for the time being I hope only, a state of affairs in this
coutry which canrot but be described as most deplorable,

Now I would ask myself, what is it that the Congress desired to attain
by the decisions that it arrived at? It, for the first time, called the civil
disobedience movement ‘‘open rebellion.”” We have had many civil dis-
obedience movements in this country, but never have the Congress or
any of its important leaders called them ‘‘open rebellion.’” On this occa-
sion they called it ‘‘open rebellion.”” Naturally by the consequences that
they would bring about in this country they hoped to attain their object of
muking the British Government quit India. They must have been over-
confident is all that I can say, but suppose they did or will attain their
object of forcing the British Government to their knees and making them
quit this country, do the Congress leaders believe that once they them-
selves are in the saddle after the British Government have quitted, they
will get the willing, cordial co-operation of the other parties and specially
of the Muslim League? If they had that belief, may I ask, why drd they
not meke an attempt to get that co-operation before landing the country
into “‘open rebellion’’? If they were confident of attaining their goal by
“‘open rebellion,”” why did they not get that co-operation before they
attempted an ‘‘open rebellion,’’ and thus attain their object, most probably,
peacefully? They failed to get that co-operation . . .

Sardar Sant Singh: Because of the British people here.

8ir Oowasji Jehangir: I have heard it on hundreds of occasions. May
I tell my Honourable friend, the-Bardar, that I have never known of two
men who desire to be friends and who know that a third person is an
enemy and desires to keep them apart, to fall an easy prey to that third
person the enemy, if they have any commonsense. I cannot think much
of any parties which can be made to quarrel by a third party even though
they are aware of the fact that the third party is deliberately out for mis-
chief. It must be due to weskness, mental, physical, and moral.

Sardar Sant Singh: May I interrupt my Honourable friend?
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.- 8ir Oowasji Jehangir: I do not wish to be interrupted. I do not give
way. You get it back because you interrupted me. I did not interrupt
you. - The fact remains that they did not get that co-operation und they
will not gt it if they attain their object of getting into the raddle. They
will only get a worse revolution than they have created if they believe
that they can get that co-operation by coercion or by methods other than
those of willing and friendly negotiations. Therefore, what is it that
they desire to obtain? TIf they succeed, they must seek the co-operation
of the Muslims and other parties. If they could do that, aficr.the revolu-
tion, why didn’t-they do it before the revolution. If they bclieve that Ly
revolution they can force the hands of the third party, then I confidently
say that they are much mistaken. Then what is it that thcy were out to
attain? I am %ot going to take up the time of this Honourable House
by giving my own personal views which are of no importance, All T can
say is that it is very difficult to ¢onjecture what they desire to attain,

Now, time is slipping by. 1 will just: touch on one aspect which has
been debated in this House—who was responsible for these disturbances?
The Honourable the Home Member mentioned the Andhra Provincial
Congress Committee ecircular which has received. publicity in the verna-
cular press already. I understand that the whole of that circular has
been printed in the vernaculur press of Madras. At any rate, he has given
us an idea of that circular. May I be allowed to read out the speech of
Mr. Vallabhai Patel ninde on the 2nd August on the Chowpatti sands,
where according to the Congress Press a hundred thousand people were
preeent. Giving an indication sbout the nature of the coming struggle,
Mr, Vgllubhai Patel said:

“That it could be described in one word—hartal; hartal not of the ordinary
variety. The hartal should be spontanecus and such as will make Government sit
up and think but also yield to the wishes pf the people. The Government should
be made to realise that it cannot function without the co-operation of the people.
For instance, railways, posts arnd telegraphe, war industries and things like these
cannot function usefully without the co-operation of the people. Render these inactive,
let the railway men stay away from work, let workers make it impossible for the war
indcstries {o be carried on. The Government cannot but yield.”

Now, there can be no doubt in my mind as to what was in the minds
of the leaders of the Congress movement, when they referred to the civil
disobedience movement. I will give the Congress leaders greater credit
for ability and commonsense .than to agree with the protestaiions of some
people that the Congress believed that they could carry out this programme
with non-violence. I cannot give them credit for such stupidity. I give
them credit for great ability and great commonsense. I must come to the
conclusion that they knew that this programme cannot be carried out
with non-violence. It may be that others have assisted them; others of
whom they may not have been aware have come in to assist them but from
what I have heard it does appear that a good deal of the damage was pre-
meditated, especially when they came to strategical points and, therefore,
T cannot believe that the Congress continues to believe in non-violence—
st ‘Jeast many of their leaders. )

Mr. President, I had some more to say, but my time iz exhsusted.
T specially wanted to say a word or two about repression. 1 want to nsk
my Honoureble friends what B\_l_rmpst__ Government would have done
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if they had been in a similar position to the present one. I disire to point
out to this House what the Congress Governments did in the provinges, to
put down violence—how they ordered shooting and how rapidly they came
to-the decision that shooting was necessary. I would like to point out to
this Honourable House how the Congress Government in Bombay put
down the Press, suppressed the Press and it was the High Court of Bombay
which came to the rescue of the public. I would also point out that the
greatest credit was due to the Prime Ministers of Bombay and Madras and
of the Home Members in those two provinces, with what rapidity and
with what ability they put down violence and what threats they sent cub.
I remember the Home Member, through the Police Commyjssioner, giving
s warning to the rioters that if they did not desist from rioting and violence
within two hours he would order out the Military to shoot indiscriminately.
That warning stopped that violence, because it came from an Indian Home
Member. [ would ask my Honourable friends, especially the one who is the
ex-Dewan of an Indian State, and the other who is & would-be member of
the Executive Council, what they would have done in a similar position.
Being responsible men, I maintain that they would have acted like those
distinguished Home Members of the Provinces of Bombay and Madras.

Mr, P. J. Grimths: Mr. President, although the Resoluticn before us
does not, by its terms, direct our attention to any specific points it does,
in fact by its intention, ask us to consider two separate subjects. We are
asked in the first place to approve of the action taken by Government to
put down the civil disobedience movement and, secondly, we are invited
to examine the causes of those disturbances and if possible to suggest how
those causes can be removed.

I do not propose to dwell at great length on the first of those two
subjects, partly because it seems to me of less practical use than the
consideration of the second subject and partly because it seems clear to e
that the very catalogue of incidents, and the barbarous nature of the out-
rages themselves, make it quite clear to any thinking man that strong
acticn had to be employed and that any Government which had failed to
take that strong action would not have been worthy of the name of Govern-
ment. We have had civil disobedience movements in this country in the
pagt, we have had terrorism in the past, but never before have we had
such deliberate, coldly calculated attempts to inflame public opinion with
such dire results. If each one of these incidents had been an isolated
occurrence, it would still have been necessary that the utmost rigour of the
law should be employed in putting them down. But when we see, 1.a we
do see beyond doubt, that they conform to a single type, that in general
they proceed according to a uniformn plan, that they were part of a .con-
certed and, fortunately, abortive attempt at open rebellion, there is. no
roem for doubt in our minds that had this Government or the Provincial
Governments, been.guilty of weakness we should have been entitled to
charge them with criminal neglect of their duties. They acted strongly
at a time when weakness might well have been fatal, fatal not only to
internal security but to the external safety of the country. Think what a
temptation it would have been to Japan if, thanks to weakness on the part
of the Government, all the main lines of communication in thig cauntry
had been destroyed for many months ahead. Think what rejoicing there
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must be in Japan even now at the measure of ‘dislocation and disorder
that was achieved. Let us be thankful that for once at least—and I say
‘for once’ advisedly—, Government acted strongly and did what wae re-
quired to put down these disturbances. We, in this Group, stand fully
behind the Government in the action that was taken and, speaking for
myself, if I have any criticism at all to level at Government, it is that in
some respects they should have acted more strongly and more promptly.
I charge them particularly with weakness in dealing with certain sections
of the press. Evcn after the passing of the sc-called restrictive orders,
certain of the great newspapers of this country, including one paper pub-
lished in this particular town, came out day by day with flaring headlines
which were likely and I believe, deliberately calculated to stir up public
opinion and to give.the people of India the impression that the whole
country from end to end was up in arms. I believe myself that if Jovern-
ment had shown more resolution in controlling the press during those few
days, much of what followed might have been avoided. But apart from
that criticiem, in so far as they took strong action, Government have the
fullest support of the European Group.

1 am, however, much more concerned with the causes of the distur-
bances than I am with the action taken to put them down. It seems to
me that there are three main factors which have been at work. Of these
three main factors, there are two towards the removal of which the
European Group can make some contribution, while the third factor
must be in the hands of Indians themselves. I emphasise this point
because we in the European community are anxious to take our full share
of responsibility for the welfare of this country. As my Honourable friend,
Mr. Lawson, told you yesterday, whatever ‘may have been the case in the
past, we now seek no privileged position. We seek nothing but the right .
to share in “the duties and the rights of the other communities of this
country. I have said that there were three factors producing the present
disturbances. The first of those factors is the profound and widespread
mistrust of Britain's intentions which exists in large classes of the Indian
public. The second factor is the economic one,—the difficulty with regard
to the purchase of foodstuffs and other essential commodities, while the
third factor is the determination of the Congress party to have its cwn

way at all costs. _
Let me take those factors briefly one by one. First, the factor of the
very widespread mistrust which exists regarding Britain's intentions with
regard to the future of India. To some extent, my community are to be
blamed for the prevalence of this mistrust. We have kept silent too long -
and we ought to have said very much more in the past about our determi-
nation to see a free India. To the extent to which we failed {0 make our
sentiments known on that point, we must accept some share of responsi-
bility. The fact remains that there is this widespread suspicion that Britain
does not intend to part with power, and this is the real root cause of the
trouble. If the people of India believed in Britain’s genuinensss, if they
were convinced that in a short time—immediately after the. war—Dritain
was going to part with power, I do not believe that for the sake of gaining
{wo or three years they would have been willinﬁ to plunge; this country
into disorder end to endanger it more greatly than it is already endan-
gered. We, . therefore, have to remove this suspicion, that Britain does
not intend to part with power. The argumént seems to run like this.
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The August 3940 offer, poor as it was, was only made after Dunkirk: the
Cripps offer, however much you dislike it, was only made, it is said, sfter
Britin was in trouble in the Far East. In other words the allegation is
that Britain bas only ucted when circumstances have forced her Lands,
and the allegation is that, when circumstances improve, Britain will once
aguin wriggle out of what she has promised and will find some excuse
for not implementing her promise. 'That is the suspicion and 1 wan$ to
reply to that suspicion. 1 want to reply to it, not merely as the Deputy
Leader of the European Group, but as an individual Englishman. I trust
the nationalist press will give full publicity to this statement so that they
can, if necessary, hold it up against me in years to come. I want to
make it perfectly clear that 1 regard myself, as an individual, solemnly
and completely bound by the promise of His Majesty’'s Government. 1
understand that promise to be, that India is to have full and complere
gelf-determination at the earliest possible moment after the war. \Vhen
I say ‘at the earliest possible moment’, 1 do not mean ten, fifteen or
twenty years. | understand that promise to mean that the only time
interval which is required will be the time mechanically necessary for the
helding and the decisions of the Constituent Assembly. Whether that
will take six weeks or six months, I have no idea. It is in the hands of
the Assembly.

Sir Muhammad Yamin Khan: We do not agree with that: it won't
satisfy us.

- Mr. P, J. Grifiths: With the limited time st my disposal, I am not
prepured to deal with interruptions. I wish to make it abundantly clear
that we uaccept the promise of self-determination as a personal obligution.
I said ‘‘self-determination’’. It is for you to say what you want. Our
position is that it will be for India to say what India wants. Great Britain
will not say what India wants: India will say what India wants. My
Leader has told you that the whole of the European community stands
behind this promise and he also said that to the best of our ability we will
implement that promise, or rather that we will assist in implementing that
‘promise. T go much further than that. TPerhaps 1 am a more truculent
person then my Leader and I say that if by any chance any Governnient,
whether here or at home, were to attempt to evade that promise or go
back on it, T would be the first Memnber of this Assembly to lead a move-
ment against that Government, either here or in England. As far us I
am concerned, I will stand for no juggling with the promise which Biritain
has given that India at the earliest mowent after the war shall determine
her own constitution, her own futur..

Who is that you really doubt? Is it the British capitalist? There is
~ome curious suspicion that the British capitalist at all costs will prevent
India from attaining freedom. Could you think of a more solemn assurance
than has been given you on the floor of the House by three Members of
this Group on behalf of .the British capitalist? Who is better fitted than
my friend, Bir Hewry Richardson, to tell you what the British capitalist
ia prepared- to:do? As & former President of the Associated Chambers and
the head of a great industrial and commercial concern, surely whem he
tells: you: that he stands: firmly by Britain's promise; you can put.aside the
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suspicion that the British capitalist is not prepared to play. Then, you
have my friend, Mr. Lawson, the President of the European Association.
Who is more qualified to give vou an assurance on behalf of the British
people? If assurances of this kind will not satisfy the Honourable Mem-
bers of this House, then it is beyond the wit of man to do or say anything
which could drive away from them these lingering suspicions. Why, in
fact, is it that some Honourable Members are inclined to distrust our
sincerity ? It seems to me there are two reasons—I cannot deal with either
of them in detail, but I will just mention them. The first is our ulleged
unwillingness to transfer power immediately. To whom are we to transfer
power? Are we to transfer it to the Congress? Will my friends over
there acclaim that proposal? Are we to transfer it to the Muslim League?
Am I expected to believe that just because of the so-called Congress offer,
the Hindu Mahasabha or any of my friends sitting here will stand for an
arrangement of that kind? Perhaps my Honourable friend, Sardur Sant
Singh, with his fondness for metaphysical abstriction would say, you
should transfer power to the Indian people. You cannot transfer jower
to an abstraction, you have to transfer power to a set of individuals, to
some who is entitled to pass orders. The whole job of a Constituent
Asssembly, after' the war, will be to.decide which is the body or hodies of
people to whom Britain has to transfer power. That is the very meaning
of a Constituent Assembly.

Sardar Sant Singh: Is it beyond your genius to find it out?

Mr. P, J. Griffiths: It is not beyond my genius, if you give me power
and the time. But the trouble is that it takes time.

Sardar Sant Singh: It has taken three years.

Mr. P. J. Grifiths: It takes time, it involves energy and it also involves
facing certain fundamental issues which cannot be dodged. You cannot
‘decide to whomn te transfer power without first settling whether there is
to be Pckistan or Hindustan. When you summon the Constituent
Assembly after the war, that question will have to be settled and it will
be for the people of this country to settle it. It will be their decision
that the British Government will have to accept.

The second reason why I think we are perhaps suspected is based on
vague and unproven allegation, which some Honourable Members have
often repeated, that Britain does not keep her promises. I think it is
my Hcnourable ifriend, Sardar Sant Singh, who has said from time to
tima, ‘‘what about the last war, what about the promises that Britain
made the: and did not keep”’? Am I right in my assumption ?

Sardar Sant Singh: Quite right.

'Mr, P, J, Grifiths: 1 have been waiting for many months and T am
still waiting to hear what promise given by Britain in the last war has
not- been kept.

Sardar Sant Bingh: The promise of self-determination for all nations.
I am referring to the 14 points of Mr. Wilson.

]
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Mr, P. J, Grifitha: The only promise given to India in the last war
was tha promise given by the late Mr. Montagu in the House of ‘Commons
in August 1617. That promise related to the increasing association of
Indians in all branches of the administration. Have you not had that
increasing association? Look at the Treasury Benches. You may say
that this front Bench is unsatisfactory. But I am asking you not whether
it is satisfuctory, but whether it amounts to increasing association of Indians
in all branches of the administration. You "may say that the Montagu
annourcement was insufficient, you may say that something better shotild
have been promised. I am not-arguing that point at all. What I am telling
you i3 that the only promise which was made by Britain to India in the
last war wa3 implemented to the hilt. If you cast your mind back to that
promise, you will remember, that rightly or wrongly, that promise referred
to the gradusl attainment of self-government. You may think that. was
wronyg, you mav think the promise should have been for the sudden attain-
ment of self-determination.

Sardar S8ant Singh: Our reading is different.

Mr, P. J. Griffiths: I am merely trying to meet the allegation that the
promise which was given was not kept. Therefore, there is no basis for
the plea that because a promise made in the last war was broken, the
present promise of Britain is not sincere. I do ask my  Honourable
friends with all the earnestness that I can command to accept this assur-
ance which I give on behalf of my community, as well as on my own
behalf, that we are completely sincere and genuine in eaying that India
is to hav~ full self-determination and can decide what exactly her future
is t» be, after the war. I have now dealt with the first factor, the factor
of mistrust, partly responsible for the present disturbances.

The second factor to which T must refer very briefly is the economio
factor. The ploin fact is that in all parts of the country, people are finding
it hard to get fond grains, kerosene and many other essential commodities
and if they get them at all, they have to pay very high prices. There is &
very widesprend feeling in this country, which I think the Government
should be aware of, that Government are mot tackling this problem with
sufficient earnestness. I know there are many difficulties connected with
the problam which the public do not realise. But I know too that if 4js
Government want a contented India, if this Government want people te
carry on during the transition period, they have to solve the problem of
making foodstuffs and essential commodities available in the places where
they are required. In some provinces, useful work has been done in this
direction ‘but in cther provinces little indeed has been done. In my own
constituency «f Assam, until the last few days, nothing whatsoever has
been dona The problem has been left to take care of itself. In dealing
with this problem, I feel that Government are too much inclined to sit
back anl say, it is a very difficult problem, what can we do? I want to
tell theru here and now, that every Party in this House and every party
in the country demande that Government shall apply its mind, with grester
vigour ia the futurc than it has dong in the past, to settling and solving
this problem of providing foodstuffs and easgntlal commodities for the
peopis of this country. It may be that there is mo one at present on the
Front Bench with sufficient time to attend to that. I understand that
the Henourable the Commerce Member'deals with many many subjects and
probably he has no time to do what is obviously a whole time job. It
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may be that there is a case for having a separate Member of Council to
deul with this particular problem. I reslise there may be constitutional
difficulties ubout that and I am not putting it forward as a definite sugges-
tioti but only a3 a point for consideration. But the thing I am putting for-
ward is that by one means or another, the Central Government of this
country, in co-operation with the Provincial Governments has got tu solve
this problein of making foodgrains available throughout every part of this
country except .n 83 far, of course, as they are limited by the purely
physical faets of lack of certain commodities in this country at all.

Bir, 1 have denlt with two of the three factors which have led to Lhe
recent disturbances. If time permitted, I should have liked to deal
with the third factor, in some detail, namely, the determination of the
Congress party to force its will on this country at all costs.

Mr, President (The Honourable Sir Abdur Rahim): Th¥ Honourable
Membar knows that there are many Honourable Members anxious io take
part in the debate.

Mr. P. J. Griffiths: I will postpone consideration of this topic to some
other occasion. 1 will merely say that though the Congress has done
great work i this country in the past, in the last few years it has fallen
under bad leadership. The present Congress Working Committee is &
committee under the leadership of men. tinged with totalitarian point of
view, tinged with the idea that a single party is entitled to run the State.
This totalitariun view is in fact a fascist view and its existence is respon-
sible for the emergence of the proposal for Pakistan. It is that same totali-
tarian view which has brought about the present disturbances in the country
today. 8ir, there is no hope for the future of this country if men holding
views of that kind . . . .

An Honourable Member: What about you?

Mr. P. J. Griftiths: Don’t.bother about us. We are going—if men
holdir.g views of that kind are allowed to dominate and to run the admi-
nistration of the country. That way lies not freedom, but the hopeless
night of tyranny. I do appeal to everybody in this House and through
the House to the country at large, to say that however much we are desirous
-of and determined to secure India’s independence, we: will not stand for the
tyranny which, under the cloak of non-violence, is used by the Congress
as an instrument for imposing their will upon their unwilling fellow subjects.

Rao Bahadur N. Bivaraj (Nominated Non-Official): 8ir, my keenness to
speak on this occasion is due to the fact that the present situation which
wns referred to by the Honoursble the Home Member has resulted in
certain serious consequences, particularly to my community, It is taken
for granted that the movement started by the Congress has the acceptance
of the masses of the people. Whenever speakérs in this House refer to it
as a mass movement, I really want to protest against it. Sir, the present
gituation has got its roots in the past. It is not only the anxietv of the
Congress to enforce its demands that is responsible for this situation, but
it iz also the attilude of the Government in the past. In faet, the Con-:
gress, till the other day, was the pet child of the Government and in every
respect the Government thought that by satisfying thé demands of the
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Congreas they would have done everything by India, that they would
have satisfied themselves. But the real reason is that the appetite of the
Congress grew with what it fed on, which was the policy of surrender
which the Government in the past have adopted so far as Congress demands
were concerned to the detriment and disappointment of the other important
elements in the national life of the country. So, to a large extent. tume
Governmsni of India are to blame for the situation that exists today.
Now, the Congress in its turn having been given to believe that they are
the mos$ important end the only telling element in the political life of
this country, naturally went one step further and thought that a greater
pressure on th: Government would make theém yield to their demands.
That was the view of the Congress. 8o they took to thig extreme step of
resorting to violence tu enforce their demands and bring pressure upon
the Government thereby.

I personally would not have ventured my remarks as to the peculiar
relationship that has existed between the Congress and the Government
in the past. Well, both of them, according to our view—that is the view
of the scheduled castes,—are fast friends so far as their business is con-
cerned. The banin, whether he is brown or white, has the same mentality.
It is business first with him and it is business lsat with him, and it is
business, as usual, with him even during the time of the war. We have
had instances in Bombay where, the banias of Bombay, while in public
they declared that thev would and did close all their shops in pursuance
of their decision to observe complete hartal, really removed all their stores
before the 8th of August to their private godowns and were carrying on
the trade there. That is the kind of hartal that we are being told is
taking place now in Bombay.

As I have said. they were very keen on their business—both the British
and the Congress. Now that aspect of it has reached its culmination when
Bir Stafford Cripps came. Already in the month of March, befora the
sanival of Sir Statford Cripps, 1 had expressed my doubts as to the sumecess
which Sir Stafford will be able to achieve, and also as to the policy that
he will adopt towards the scheduled castes in India. My fears were per-
fectly justified and we found that when Sir Stafford Cripps csme. he
came,—us was very rightly pointed out by the ]Lre\nous speakers, parti-
cularly by my Honourable friend, Sir Cowasji Jehangir, and also by my
Honourable friend, Sir Abdul Halim Ghuznavi—he came with the object
of pacifying the (,ongress only. According to him the Congress was every-
thing and the rest were nowhere. That is the attitude of the British Gov-
erument. The previous speaker—a member of the European Group, my
Honourable friend, Mr. P. J. Griffiths, referred to the technique of how
the Britishers makc their promises and how they try to keep them. So
far as my community is concerned, they have not kept their promise and
they have definitely committed a breach of assurance. For s long time
past and for some vears before Sir Stafford Cripps came to India we have
been assured hoth by His Majesty’'s Government and the representatives
of Hi: Majesty’s Government—by His Excellency the Viceroy of India and
by other spokesmen in the. Parliament—that the interests of the Scheduled
Classes ‘will be secured under eny constitution and that our interests will
‘be safepuarded, but in the Cripps’ proposals we were dropped  like hot
potato and we were left to ourselves to face the constitutional position,
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80 much sa that we now find that the British Parliement and His
Majesty's Governinent are prepared to let down anybody in case they will.
themselves be profited by such a process and tHat is what has happened’
during the time of Sir Stafford Cripps. We immediately entered- our
protest and we rejected the proposals because those proposals did not con-
tain an assurance of our safeguards. It was, however, pointed out to us
that Sir Stafford Cripps will secure our rights by means of a treaty between’
Britain and India. Well, the suggestion is that, if the Scheduled Classes
are nct able to get their rights settled under the constitution ‘that might.
come into existence under the scheme, Britain will treat it as a breach of
treaty okligation on the part of India and that the British Navy will come
and protect us and that there will be an invasion of India by the British
Army tn secure the rights of the Scheduled Classes. Tf that is the proposal it
ig to» far-fetched und one in which we could not have any faith at all,
Lecause we have seen that so far as many of the smaller countries of
Furope are concerned, most of those countries were disappointed during
the time of what is called the Munich Settlement. The Mumnich mentality
has continued to be the basis of the attitude of the British Government
towards the interest of the Scheduled Classes fn Tndia.

Sir. there is unother point in the Cripps proposals to which I must
refer. Thare again we entered our protest; it was the manner by which
th: constitution ought to be settled in India. We are against the method
of Constituent Assembly. I do not know whether the Muslim Ieague
agrees to that or not, hut we have made it definitely clear that we are
against the method of Constituent Assembly for the purpose of settling
the constitution of India. '

Sir Muhammad Yamin Khan: We are not agreeable.

Rao Bahadur N. Sivaraj: Having made it perfectly clear that we are
against that mefhod, we now find that thé question of the settlement of
demands of the Depressed Classes can go only before e tribunal of the
United Nutions. 8ir, at the Session of the All-India Scheduled Classes
Federation held at Nagpur, over which T had the honour to preside, I 'made
this statement with regard to our attitude towards war and the war effort:

“We know and feel that unless the Allies succeed in- defesting the Axis, India
has no chance of becoming a free country. If we now help the Allies to win Lhe war
I assure vou that a seltlement of our problems will come hefore the tribunal of the
United Nations and will receive consideration which has not hitherto been bestowed
on it by the British Government.” . ]

' Sir this sentiment has been given expression to by all the repre-
sentatives of the Depressed Classes throughout India.including the Hon.
ourahle Member for Labour—and we have come to that conclusion because
of the fact that Britpin and the British Government; placed as they are
in the present circumstances in India having vested interestg.in thia eountry
cannot do justice so far as our people are concerned, and that with regard
lo relationship not merely between Britain and India but-between Britishers
and every other community in India, we sincerely feel that the only
tribunnl before whieh we ean expeet any fair settlement will he the tribunal
of the United Natione, : . .

. That being so, we feel that we must exert every bit and -see that the
war effort of India is not tampered. with. - We have already contributed
quite a large number of men to the various branches of the Indian Army
and the Indian defence forces. As a .matter of fact, we have.already- got
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two reparate regiments of the Scheduled Classes in the Bombay Presi-
dency called the Mahar battalion or the Mahar regiment. Then we have
sent a large number of men from the Madras Presidency; out of the
record number that the Madras Presidency recruited for the war purposes
our community forms a very large part. In addition, we have the Arny
Technical Training Scheme and the Civil Training Scheme; we have sent a
larze number of people, particularly from the Madras Presidency to these
branches of the Army. We feel that unless the Allies succeed, unless
the Uniied Nations achieve victory, we have no chance of getting our
grievances remedied. Such being the case, we the Depressed Classes
throughout Indin, as has been very correctly pointed out by the lon-
ouranlz the Home Member, have kept aloof from this movement, which
has been started by the Congress.

Tho Congress wants to gain two objects at one stroke. One is to
achieve the independence of India, as they call it, and the other is to put
down the various other elements in the countiry, viz., the minorities.
The violence which is now resorted to against the Government, the viclence
and th: atrocitics that they are now committing with a view to bring
Government to their knees will be turned on the other unfortunate com-
munities who are not in great numbers, though certuinly they command
mwore courage, und, as Mr. Jinnah has pointed out, have greater guts. As
a matter of fact, the thing has already shown itself in o very serious aspect.
Our people in muny places, and particularly in the villages, are subjeet
to the domination, the intimidation, and the coercion of these people,
who ca'l themselves the Congressmen, or the Hindus. We have had
instances, anu I regret to say that no counter-steps have been taken so far,
that our people have been intimidaied to join this movement, and have
suffered casualtics in villages. - Particularly, I would like to draw the
attention of the Honcurable the Home Member, in tackling the present
situation, to take into consideration cases such as these: In Nagpur (I
will just read a statement of a complaint which has been made to me)
there ware indications of communal trouble because the Mahars refused
to come out even wheu the mills were closed by the Managers. The caste
Hindus then pretended to burn down the houses of the Mahars in places
suc as Sanichari and Mangalwari in Nagpur. The Mahars of these locali-
ties wore made to run: for fear of danger to their lives. The house of °
Mr. J. T. Meshram, Becretary of the Civil Station Municipal Sub-Com-
mittee, Nagpur, was threatened to be burnt down, and in the villages
the Mahars were put to trouble and loss, but so far no definite informa-
tion has been received but we have received reports to show that the
Mahar hustee of Kuhi village in Umrer Tahsil of Nagpur has been totally
burnt down, and so op. In Madras and other places where our labourers
wanted to gr to the mills, when the mills were closed down on account
of strikes, difficulties were put in their way. I approached the authorities
and asked thom wbat to do. The authorities felt that unless all the
labourers returned it would not be possible for the mills to open. I have
known cases like that. 8o in these ways coercion has been resorted to;
particularly to see that our people take part in these disturbances, while
the leaders of the community throughout India have definitely declared that
our people must keep aloof from these disturbances. 8o the Government
ought to see that in such cases real measure of relief is given to our people,
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and wherever houses have been burnt down and other destruction of pro-
perty has taken pluace, enough compensation is awarded to our people. -

Then I want to refer to the other question, viz., the question of collect-
ive fines. It is very unfortunate, Sir, that collective fines should have
been imposed in certair places, irrespective of the person on whom the
incidence would-fall. 1t is a fact that we, the Scheduled Castes, have
kept aloof, and ought also necessarily to keep aloof owing to the systemn
of untouchability and to the fact that we have to reside all the time in
what are called the Mahar wards and cheris But, in spite of thut, I
should like to mention that the Government, in the matter of collective
fines, should see that our people are also exempted and that particular
care is teken a3 regards them. I find that in an announcement made
by the Central Provinces Government the Mussalmans have been exempt-.
ed. I certainly suggest that it will be unfair that my community ought
to be &xcludel from the exemption which has been grunted to the Muslim
Community with regard to these collective fines.

Finally, stating the position of the Scheduled Castes, we have never
said at any time that we stood for the continued slavery of India or vhat
Indin should be under a foreign domination. We have always made it
plin that we- shall not interfere with any measure or any agitation that
iy carried on for the freedom of this country. What we have been all the
time cluiming is a just and a right share in the administration of the
countrz, not with a view to run the Government ourselves, but with u view
to see that the Government is not run against us. It is for that purpose
that all our leaders, from whatever platform they have spoken, have
mentioned this particular aspect of the question. We are not dnxious
to run she Ggvernment of India. We do not certainly like to become rhe
President of #he Indian Republic, or become the Viceroy of India at once.

The Honourable Mr. M. 8. Aney (Member for Indians Overseas): Why
aot?

Rao Bahadur N. Sivaraj: If merit counts, 1t may be but if caste counts,
it may noc be.

W= are not at all afraid of even going into open competition with the
rest o: tha communities in India, provided we are guaranteed the advant-
ages and privileges the other communities enjoy now.

Bir, I wish to conclude my statement by saying that we feel that the
question of the Scheduled Castes will be ultimately settled before the
tribunal of the United Nations: dnd secondly, we are interested in the
vietory of th2 United Nations. Towards that end we shall do everything
to sec that we support this war effort. There is u particular point whic¢h
I wish to mention, viz., that if the Government should let us down in the
matter of giving protection in this emergency, we shall be obliged to take
ﬂ;r own acti» which may lead to bloodshed and obstruction of the war
elfort. ' )

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa:
Muhammnedan): Mr, President, Sir I do not want to indulge*in the recital
of the stories of the excesses and hooliganism committed either by the Con-
gress members and their supporters or by the authority responsible for
maintaining law and order. So far as my province of Bihar is concerned, it
was all one-sided, i.s., measures by the Congress and their supporters.
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Ac least in my province, I do not know of any excesses which were com-.
mitted by the police. Honourable Members have cited stories of some
excesses by the military and the police in Karachi and in Delhi. Of «
course, thuse Members may have’ verified the truth in the stories and the
Government should redress them at once and so far as my province 1s con-
cerned, nc report ever came to me that there were any measures as a retulia-
tion by those in charge of law and order. 1

Sir, as son as hooliganism started on the 11th, we noticed that the
polize was made absolutely powerless, or was temporarily demoralized by
the wild demonstrations of all kinds of violence. The Honourable the
Home Member has averred that in Bihar 'a good number of police
officers and their staff were killed, injured and even burnt alive. That
is the storv of this movement and only a year ago in & small locaity of
Rihar, in Patna District within about 50 square miles ares, this very
Hindu group or at least the supporters of this group, measured their
strength in a conumunal fight with the Mussalmans and the result was
that Muslim children of four years and five years along with Muslim udults
men and womca were butchered down: and for what reason? Because
thev belonged to some other nationality. Hindus thought that they had

every justification to slaughter those innocent human beings who called
themsalves *‘Muslims™'.

At Fatwa station, a few Europeans were dragged out of the Kailway
1p x. compastment and were butchered down and their dead bodies
were taken in procession by the Hindu Congress mob and their
supporters; and what was the crime of those European officers? The
crime was that they belonged to a nationality other than Higdus. I have
not got the time to recite all those atrocities committed by"the mob but
this is epough to suggest the magnitude of the crimes committed in that
area. About 360 wagons were looted in Mokameh, Bhita and Railway
Station buildings of Patna city and Gulzarbagh with few others were
burnt; municipal buildings were burnt; of course, it was a planned aHair.
So far as the general public were concerned nothing was done against
them; no provocation was given even to the Muslims in spite of their
peutrality which they maintained strongly. That goes to the credit of the
mob; they had sense enough even in that state of mental frenzy.

The point is whether the police was capable of meeting the situation
or not. I believe in a majority of cases they were not in a position to
meet the situation; with about half a dozen or ten unarmed constables and
& sub-inspector they could not defend the police stations and meet the fury
of the mob which consisted sometimes of five thousand or six thousand
persons. My concrete suggestion on this point is that the Government of
India in consultation with Provincial Governments should immediately
try to arm the police stations with an adequate number of armed constables
and give weapons sufficient to cope with situations like thif_;. My modest
suggestion would be to have at least ten armed constables in every police
station, :

An Honourable Member: What would be the cost?

. Mr. Muhammad Nauman: Whatever the cost may bhe, 1 .am not oon-
cerned ; because if £12 million which is equivalent - to about eighteen
crores of rupees u day can be spent for the war at least another £12:million
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or 18 crores per year can be spent for maintaining law and order in
this country, which is equally essential, and that money can be found from
the budget. Another factor which has got to be seriously considered is
why the police was so demoralised. During the Congress Ministries, the
police was practically at the dictates of the Congress camp followers, and
the Ministnes were such as would follow everything which their cawp
followers said; with the result that the officialdom and the police deterio-
rated in prestige and in action ss well during that time, and became so
deinoralised, the results of which are becoming apparent in communal
clashes and now . . . . T

An Honourable Member: Where is the Congress Ministry? They are
not functioning now. ,

Mr, Mubhammad Nauman: I said it was during those two years
Ministry, the consequence of which we find now that the police has deterio-
rated in prestige and are not capable of meeting any situation now.

There were certain suggestions that in some cases the Hindu police
wns in sympathy with the mob. There may have been isolated cases here
and there; and in those cases my suggestion would be, as I told His Ex-
cellency the Governor of Bihar, that such cases may be examined indivi-
dually; but I cannot make any sweeping remark on the general Hindu
police with any sense of responsibility as many of them were as loyal and
faithful as could have been expected. T can only say that they were
demoralised because they liad not enough force to meet the fury of the
mob; and I have, therefore, suggested that they should be sufficiently
armed to meet such situations if they are repeated in future.

Now, I come tc the movement itself. Congress does not want to acceps
responsibility, It seems to me really surprising that Congressmen and their
supporters should not be ready to own this movement; they are now shy
of accepting the responsibility. If they have the courage of their convic-
tion and if they feel that ‘‘Quit India’’ is the right slogan, they should
oertainly say that this is the justification of the slogan. They should have
better courage and come forward and say that they were justifying their
reeolution of the All India Congress Committee by the actions of disturbing
and paralysing the Government. Why should they be shy of saying that?

An Honourable Member: The Congress is in prison.

Mr. Muhammad Nauman: Then who were the people who acted like
this? . . . (interruption). It is clear to me—it may be a riddle to my
friend who interrupted; but it is clear to many other people also. I feel
that the purpose of this ‘‘Quit India’’ slogan was to coerce the British
Government to accept the fascist dictation of the Congress. Their pro-
gramme shows that all their talk of non-violence as their creed was only
s veil of hypocrisy; violence was the real purpose behind it and it was
resorted to with full force. They thought that the time for a trial of
strength had come and after the sanction received in the meeting of the
All India Congress Committee they wanted that trial of strength” with the
present government should begin. Sir Cowasji Jehangir speaking just
before I got up read out a few lines of Vallabhai Patel’s spee¢h which in
s few words gave the entire programme of destruction and devastation.
Honourable Members will understand that the same kind of bulletin was
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distributed in Delhi, in Culcutts, in Patna, in Madras, in Nagpur and all
other places simultaneously. That shows it was well planned and orga-
nised and a concerted action. I amn prepared to give Congress group credit
for that, but why are they shy of accepting responsibility? They should
have the courage to say ‘‘We have done it and we will do it again. Why
are you shy of it? You should go to prison, you should face bullets if you
think you are honest about your resolution; and if you have got the courage
of your conviction you should own this movement as yours and yours only.
That is my contention and nothing more.

Another purpose behind the launching of this civil disobedience move-
ment was to overawe the Muslimg in such parts of the country where
they are in o minority. The Muslims remained neutral and the reason is
obvious. Muslim League maintains the position that as our co-operation
was not asked for by the Government we had no alternative but to remain
neutral. At the same time we said to the Congress that as Congressmen
are not prepared to accept our proposition, we have nothing to say except
that we should remain neutral. The ideology of independence which the
Congress claims has probably got its own meaning. The right of self-
determination which they think is their birth-right for themselves has
probably no place for the other nations in this country or in the woFld of
their own making. Congress claim for the independence of India means
that they should be accepted in partnership with the Allied Nations who are
fighting apainst the Fascist Powers and they say they are prepared to
fighs the YTascist nations with all possible force at their command provided
they are taken in partnership by the British and Allied Nations. But the
same is not offered to us, the Muslims. When we say that we should
have the same partnership with Hindu brethren, the Congress says,
‘“‘nothing doing”’. The cry of self-determination which the Congress and
its supporters indulge in—it cannot be claimed by the Mussalmans who
also exclaimn that, we exist where others exist, as the proverb goes:

*“ Ham bhi baste hain jehan khulg Khuda basti hai

We have got as much rightful claim on this country as others have.
Let us have the right of self-determination. It is quite possible that in
some parts of the country the Mussalmans may decide to join the same
unit of federation which Hindu India may join, but give us the right, give
us that partnership. Why should you fight shy angl refuse us that right
and that liberty which you want for yourselves? That is our point of
view. We have a very modest demand on the British Cabinet or the Gov-
ernment of India. We say, we are prepared to co-operate with you within
the framework of the constitution. We are prepared to refider all possible
help that we muy be capable of provided you give us an opportunity to do
g0. Provided you part with some real power and at the same time make

& declaration in unequivocal terms about Pakistan which you have accepted
during the Cripps mission by implication, :

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): Why did you reject it then?

A

_Mr, Muhammad Nauman: Tt is too late to answer you. About the latest
statement of Mr. Churchill I do not want to say many things, I do not
want to express my views at length, but I will say this much. He has
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also accepted our contention that India is a land where more divergent
elements and races exist than in the whole of Europe. If small countries
like Belgium, Montenegro, Bulgaria, and other countries have a right to
be independent, naturally the Mussalmans of India have got a better right
to claim independence and Pakistan. That position is accepted by
Mr. Churchill in the latter, part of hig statement, but to our surprise, he
did not go further than to say that the divergent races are there more than
they are in Europe. He accepted that the Mussalmans were not for this
movement, and still he was shy of saying that the Mussalmans' demand
for self-determination or Pakistan is absohutely correct and rightful. This
is the reason why we have not been able to do anything and neutrality has
been thrust upon us by this Government and by our partners, the Congress
Hindus, who are not prepared to concede to the point of view that we huve
placed before them. What I want to impress is that there was no alter-
native left to the Mussalmans except to remain neutral under the cordi-
ticns whjch exiet iu the country and at the moment. I am thankful to my
Hindu friends in my province that our neutrality has not been violated
this time. We were not provoked to any feelings 'of any communal riot
there, and T hope that the same good sense will prevail in those who are
in charge of law and order.

I will place the point of the Mussalmans rggarding the question of
collective fines. The Mussalmans have remained out of this movement to
a man, and as & community, and they can rightfully claim that they
should be exempted from the purview of these collective fines. His
Excellency the Governor of Bihar was not in a position to give any definite
promise to me at that time when I placed this before him but he was
very sympathetic all through. Although no notification s been issued
so far in my province, I am glad that notifications have been issued in
other provinces, exempting Mussalmans. What I want to impress on the
Government and the Treasury Benches is that the fact having been made
abundantly .clear that the Mussalmans were neutral and had nothing to
do with this movement, they ought to instruct all Provincial Governments
to exempt the Mussalmans and notify that fact as soon as possible. I do
not know if any taxes have been actually,realised anywhere in India from
the Mussalmans.

An Honourable Member: There have been.

Mr. Muhammad Nauman: T am told by an Honourable friend that
there have been instances but I should think that Government should not
give any provocation in that respect to the Mussalmans. We are neutral
as sgainst the Government and also as against the Congress movement
and both must respect our neutrality. :

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member's time is up.

. Muhammad Nauman: However, I hope that Government of India
willI:onsnider this issue and relieve the Mussalmans from any burden of
collective fines, and any taxes that have been realised should be refunded
to them. With these few words, I take my seat.
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Mr, K. 0. Neogy: Bir, in asking the House to consider the situation
in the country, the Honourable the Home Member contined himseif to &
narration of the deplorable incidents that happened during these few weeks.
To my mind, an adequate appreciation of the position is not possible
unless we remember two dominating factors that go to contribute to the
general political atmosphere in the country. The first is that there is
installed today in the seat of power as British Premier one who hus Leen
an inveterate enemy of Indiu all his life. He has excelled himself in nis
latest utterance which has done more mischief, and aliegated more Indiuns,
than any other single speech of any British politician has ever done. The
other equally tragic factor is that in India itself, authority is actually 1nono-
polised by a set of reactionary die-hards, not overburdened with consecicn-
tious scruples, buttressed as they are by the moral support of Indians of
the type of Sir Cowasji Jehangir whose number luckily for us is not large.
The Honéurable the Home Member confined himself to the incidents since
the arrest of the Congress leaders and laid the whole blame on them. Like
the proverbial ostrich burying its head in the sand, he has ignored the
widespread prevalence of anti-Government feeling in the country that had
been steadily growing in volume and intensity long before the Congress
Working Committee met at Allahabad. Indeed, anti-Government ieeling
was never stronger in India than at present, and much of the responsibility
for it belongs to the Government itself. The recent disturbances are to
be ascribed to many complex factors, all of which are not directly political
in character, and in ignoring the seething discontent prevailing for a long
time in the country, the Government were unwittingly helping to set the
stage for the violent outburst which we have witnessed. The general
economic distfss which is associated with British rule in India has been
rapidly increasing of late. The people, a large proportion of whom mor-
mally live in a chronic state of semi-starvation, are now faced with a
shortage of food due to various factors some of which are connected with
the War. Other commodities which are required to meet their {rugal 1eeds
are getting scarcer and scarcer, and the prices of all articles are steadily
goaring higher and higher. Medical help, inadequate in the best of times,
is already beyond the means of the vast majority of the people. While
the very physical existence of the people is thus threatened, the thoughtless
and heartless actions of a callous bureaucracy, while earrying out measures
of evacuation involvingthousands of poor and ignorant people, have rot
certainly helped to create a feeling of loyalty to the Government. Com-
plaints on this score have been heard for months past, and I myself, in
my own humble way, have been drawing the attention of the Department
conecerned to the vagaries characterising the orders of evacuation of the
civil population ever since April last. The Government of India could not,
however, make up their mind on the subject earlier than last month when
they issued s Communiqué laying down certain principles which should be
followed in such matters, Meanwhile, the mischief had already been done,
and untold hardships had been caused to a silent but resentful population
whose economic life was seriously disturbed and who were bodily uprooted
from the homes of their ancestors without adequate provision being inade
beforehand for settling them elsewhere. As an instance of the policy so
far followed by the Government in this matter, I would briefly recall the
salient features of a typical case which I brought to the notice of the
Government.
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On the 4th April last, as many as 85 villages in the district of Noakhali
in Bengal were simultaneously evacuated at the shortest possible .iotice,
and I find that the Government officer concerned made his report recom-
mending scales of compensation on the 9th, that is, five days after the
actual evacuation had taken place; and in making this report he says that
“‘the people were not allowed to take uway their standing huts from their
villages. There was a smart shower of rain yesterduy, adding considerably
to their difficulties. It is essential that we should give them some money
quickly for helping them in building new huts in sites in which they vhoose
to live.”” lmagine the distress of the large population affected by this

 order who were expected to look for alternative sites for rebuilding their
huts after they had been turned out of their hearth and home in pouring
rain. The scale of compensation proposed in the.report is o pecor und
arbitrary that no -civilised Government can possibly support it. DBut 1
have no time to go into the details. Many more instances of this kind
are known to me und other Members of this House. I can assure Honour-
‘able Members that these instances are supported by documents, some of
which I brought to the notice of the Department concerned in April last,
and are net based upon rumours, which His Excellency the Goveraor of
Bengal, in addressing the joint session of the Bengal Legislature on Mon
day last, said ‘‘were almost entirely baseless’'.

., Coming next to the actual operation of the policy of denial in rome
parts of Bengal, with which I am familiar, 1 should like to point out
that perhaps Sir Edward Benthall's statement that boat traffic was en-
couraged rather than discouraged, requires modification. Even the
Governor of Bengal in his speech referred to the denial to the enemy of wll
forms of transport as one of the most pressing needs, and to the control
over boats in coastal areas that it has led to. From the complainis re-
ceived by me, some of which I duly forwarded to the Government a few
months ago, it appears that normal internal trade in certain parts of
Bengal, where the boat constitutes the only method of transport, was
seriously interfered with, to the detriment of the economic life nf the
people at large. Another action in carrying out tha policy of denial con-
sisted of shifting so-called surplus stocks of foodstuffs from places cxposed
tc the threat of invasion, without due regard to the interests of the people
concerned. In arriving at an estimate as to what actually constituted
such surplus, the officers concerned adopted most arbitrary methods, and
apart from removal of such surplus stocks they were in many instances
kept under lock and key by the police and the owners themselves had on
oceasions to resort to bribery for the purpose of drawing upon such stocks
for meeting their needs.

I now come, though most reluctantly, to a few other painful episodes
thas. have happened as a result of the location of troops in different rural
avens of Bengal. I drew the attention of Government in May last to two
speocific cases, in one of which a few persons, in an area within ten iniles
of Caleutta, lost their lives at the hands of the soldiers, while many others
were wounded, as a result of a protest which these persons had made
agaiust pilferings of garden products in which the soldiers were discovered,
and abuse of their women-folk in which they indulged. In the Depart-
mental reply dated the 8th June last, I was assured that the matter had
already been the subject of careful investigation and that the Govern-
ment, were awaiting its result. I have not heard anything further in the
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matter. The next case to which I will refer was also brought to the notice:

of the Department by me and it relates to ‘‘atrocities of & revolting nature'”
committed on innocent villagers by & number of soldiers. In making this
characterisation, I am merely quoting a few words of a resolution adopted
by the Working Committee of the Bengal Provincial Muslim League on
the 10th of April last. I have no desire to shock the House by wntering
into the horrible details of this «incident. Briefly put, it was a case of
indiscriminate and wholesale rape by soldiers on a large number of worneu-
folk inhabiting certain Muslim villages in the district-of Noakhali, the
gravity of which can be judged from the report that a number of them *
were discovered later in a half-dead condition and some of them actually
died. The resolutions adopted by the Muslim League in this conncction®
do pot appear to have led to any tangible result, except-that their publica-
tion in the Muslim League Journal, Star of India, was followed Uiy the
suspension of that newspaper for a few days under orders of the Govern-
ment of Bengal. I wrote to the Department on the 9th May last drawing
attention to the reports that T had received in this ‘connection, and which:
had not been permitted to be published in the Press, and I pointed cut
-in my letter that the stoppage of the publication of the news in the Press
had not prevented its circulation from mouth to mouth, possibly in an
ever-increasingly exaggerated manner, throughout the eastern districts of
Bengal. I tried to impress upon the Department the incalculable harm
that was done by the circulation of such reports, unless they were followed
by prompt enquiry and publication of sn authorised version at an early
date. The reply to my letter is dated the 11th May, 1942, in which I was
told that the Government had already received intimation of the occurrence,
and that the matter was under examination, firstly, by a Military Court
of Enquiry, and secondly, by an enquiry by a Magistrate. Nothing fur-
ther is known.

Promptitude and frankness have never been characteristics of this
Government even .in matters of such gravity. " Reports of other incidents
also occasionally reach us where unfortunate clashes have taken jlace
between the civilian population and the military, and women-folk bhave
been subjected to molestation. 1Is it, therefore, to be wondered that bitter-
ness of feeling between the Government and the people, which is not
merely most deplorable but dangerous in the present circumstances, .aus
been increasing by leaps and bounds in the country, even without the
assistance of any political agitation? We had the amusing spectacle the
other day of the British Premier hugging the census report as a armoured
breast-plate that made him invincible. May I ask the Home Member to
go down to the rural areas in Eastern Bengal, particularly in the districts
of Chittagong, Noakhali and Barisal, fully armed with the census report,
if necessary, and truthfully describe to the House on his return the degree
of loyal support which Government can count upon from the peopls at
large, belonging as they do either to the Muslim Community or the so-
called Depressed Classes? .

While the popular feeling has thus been deeply embittered, the influx
of Indian evacuees from Burma carrying tales of heartless treatment and
racial humiliation on an unprecedented scale, has set the whole sountry
ringing with denunciation of the present Government. I have just re-
ceived s printed meseage from our Honourable colleague, Bhaikh Rafiuddin’



SITUATION' IN INDIA 265

Ahmead Biddique, of Chittagong, whose ill-health prevents his attendance
here today, in the course of which he states that ‘‘the Government are
-doing absolutely nothing for the Indian evacuees who have no hearth and
"home, no food and no clothes. These poor people are wandering in Chitta-
gong with their children and wives just like nomad tribes and begging from
door to door. Many of them are still daily coming to Chittagong on foot
from Burma. Their pitiable plight, if you could be shown, must have
moved you to pity and tears. The differential. treatment meted out to
the Indian evacuees and the apathy of the Government towards their cause
are highly deplorable’’.

Bir, it is against this background of mass discontent and disaffection
that the decision taken by the All-India Congress Committee in sheer
«esperation, and the untoward repercussions that followed the nrrest of
Congress leaders, can be properly examined.

During those anxious days when hooliganism was rampant in the
Imperial City, fearful accounts trickled through despite censorship, not
merely with reference to the position in Delhi but also in the provinces,
and there could be no doubt in the mind of any impartial observer thad
the spiritual successors of O'Dwyer and Dyer, who rule the roost at New
Delhi, had initiated a reign of terror. In the name of combating violence
and sabotage, which no one in his senses can exonerate or fail to con-
demn, they had resorted to methods reminiscent' of some of the worst
brutalities ascribed to the Axis powers. Hooliganism on the part cf the
goondas has been answered by equally, if not more, reprehensible terrorism
on the pretext of restoring law and order which cannot find support from

. any live, zubberdast Dewan of any Indian State—not to speak of any ez-
Dewan. Society at large has been penalised for the offence of the few.
Collective or, to be more accurate, communal, fines on the principle of the
jusia have been imposed, and masses of innocent people have thus virtually
been treated and punished as hostages for the misdeeds of the guilty, in
correct Nazi style. Insult, indignity, injury, assault or even death, has
been meted out to the innocent along with the guilty with a degree of
impartiality. Inoffensive Indians, irrespective of their position in society,
such as Sir Madhorao.Deshpande of Nagpur, have in places been made to
remove litter from the streets in order to impress on the public at large
the uight of the British authority in whose eyes all Indians are equal. And
Bir Cowasji Jehangir should not flatter himself that he is 1mmune from
such experiences. Heroic attempts have been made to promote the in-
terest of truthful satistics of the dead and wounded. It is alleged ihat
the wounded could not always count upon proper medical attention in cer-
tain Government hospitals because they were ‘rebels’. These are among
the reports that reached us from different affected areas, but I shall not
.dwell further on this infamous chapter of British history in Tndia which has
just opened, because there may be another opportunity of dealing with it

~during this Session in greater detail.

Today, frightfulness is the measure and expression of British mnight in
India, but the moral cowardice of a despotic Government dictates the
“nocessity for stifling publicity of legitimate information inside the country.
Morenver, control and manipulation of public opinion in friendly eountries
abroad neceesitate the landing out of information with the help of the officia!
.spoon. 'The Press has been gagged so successfully that nothing but officially
_approved news can be published either in India or abroad. The Press in
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India, according to Government, should either behave as & subordinate
branch of the Home Department, or it must be scotched. A former Mem-
ber of this House and ez-colleague of mine, Mr. Arthur Moore, is under-
stocd to have been jockeyed out af the editorghip of the Stetcsman through
wire-pulling from New Delhi as & punishment for his occasional expressions
of pro-Indiun feelings, and the British editor of Civil and Military Gazette
of Lahgre may share the same fate unless he becomes sufficiently careful in
lime. :

The nagnificent achievement of the Press censoring policy is indicated
by the fact that for some time 96 Indian newspapers, including some of the
most leading and influential dailies, voluntarily ceased publication. Out of
this numbcr, about 22 have later resumed publication. The rest continue
their voluntary suspension as & protest against the illogical and dictatorial
control exercised over the publication of news which does nos, even accord-
ing o foreign journalists present at New Delhi, permit & balunced picture of
the situation to be given. 1 do not for & moment contend that under condi-
tions of war, the Press should function regardless of any untoward conse-
quences which undesirable publicity may lead to. There showld be u sys-
sem under which a responsible institution like the Press, which is consi-
dared to be an essential limb of any civilised administration, may be put in
touch with the executive authorities for the purpose of mutual appreciation
of their respective view points and voluntary regulation of the conduct of
the I’ress. I understand that a system of what is called Fress Advising
started some time in 1940, and was originally intended to assist newspaper-
men by giving them guidance when they wanted it. This voluntary system
has now gradually been transformed into compulsory pre-censorship, It

* sppears that for some months past, particularly after the breakdown of the
Cripps negotiations, censorship of messages becume increasingly stringent.
Press advising has now assumed the form of actual authoritative official
censorship, and there are today so many different authorities exercising
powers of censorship that the Press is altogether bewildered, and the reading
public cannot be sure of getting any reliable or even rationul presentation
of facts relating to the political situation in the country, Apart from the
so-called Prese Advising, there are authorities who are recponsible for
.censorship on behalf of the Military Depertment. Under cover of Military
censorship, the Government have succeeded to & large extent in pre-
venting pro-nationalist political materials, devoid of any military -
gignificance, from being published in this country or in the friendly
countries oversens. Press comnments from Britain, America and China of a
pro-Indian character were either discouraged, or sometimes, even supgress-
ed, in India, in the name of Military censorship. Prominence was given,
on the other hand, to adverse comments appearing in the overseas Press,
particularly those critical of the Congress. A significant example of that
-poliey is io be found in the omission of President Roosevelt's reference to
the Atlantic Charter being applicable to all the countries of the world, in
bis speech at Washington on the 28rd February last, from ‘the version
published in this country at the time, and this reference was not published
in Tndja until the text of the speech reached here ihrough the American
Press. While India was flooded with adverse American comments on the
‘Wardha resolution of the Congress, the favourable comments of the averseag
Press Were not allowed to appear in India. The news agencies were nct
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allowed by the Chief Press Adviser to send Mahaima Gandhi's letter to
Marshal Chiang Kai-Shek for publication in“the various Indiau newspapers,
thesc news agencies being particularly under obligation to refer all inatters
to the Chief F'ress Adviser or the Provincial Press Adviser.

I hold in my hand & notification signed by the Chief Press Adviser in
which he grimly reminds newspapermen that ‘while speeches made on the
floor of the Assembly are privileged, no privilege attaches to press reports
of the proceedings which are subject to the usual cemsorship’.

Mr. President (The Honourable Sir Abdur Rahim): Honourable Member
has two minutes more. '

Mr. K. C. Neogy: I will finish my speech within that time. Not con
tent with this message, he obligingly informs them that ‘for the convenience
of correspondents” wishing to obtain guidance, an officer of Chief Press
Adviser's office will be in the Press Gallery on Septernber 15th and 16th
between 12 NooN and 2 p.M. This officer will only give gene:a¥ guidance on .
points in the debate which may be referred to him and edpy for press advice
will be dealt with as usual in Chief Press Adviser’s office’. This isg how tne
Geohbels of India regulate and regiment reports of India’s Parliament.

Is the Honourable Member sure that he is not over-reaching himself in
the pursuit of this policy? Already we hear that certain foreign journalists
have flown over to Chungking to outwit the censor and send unrnutilated
accounts of the Indian situation. And the credit of newspupers in India
is now a minus quantity, as few are preparéd to accept their censored
reports to be anything but misleading. For a parallel of the situation one
has perhaps to turn to Nazi Germany.

Sir, 1 have attempted to give the House a picture of the situation as it
strikes me. The Honourable the Home Member has delivered a speech
worthy of the Chief Constable of India. It dealt only with crime and ended
with the rattling of the sabre. He is obviously a believer i the doctrine
that India was conquered by the sword and by the sword it must be held.
Conciliatior is not in his line.

Mr. President (The Honourable Sir Abdur Rahim): Honourable Mem-
ber's time is up. '

Mr. K. 0. Neogy: He may repeat formulas about agreement, but he will
d> his best to make any agreement impossible. And for proof of this one
need only refer to the refusal of permission to the leaders of the Hindu
Muhasabha to interview Mahatma Gandhi. With his eye on the large force
of white soldiers, referred to by his master in Parliament, he is sure of
waging a successful war on as many fronts as may be necessary. R

Qazi Muhammad Ahmad EKazmi (Meerut Division: Muhammaden
Rural): Mr. President, during this debate some of the Honourable Members
have traced the Listory of the present discontent and conditions from the
time of Sir Stafford Cripps’ visit. In a rense. I consider Sir Stafford
Cripps’ visit to be very fortunate, for _I_ﬁnd that the very persons who were
ignored by him are not tired of praising the proposals that he brought
with him. Sir Cowasji Jehangir has entered into great details as to the
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merits of those proposals and has also touched the point that the Con-
gress had agreed to these proposals, but something happened between the
8th and 9th and the proposals were rejected on the morning of the 9th.
I quite appreciate that the night of the 9th was a very fateful one, but
I am surprised to hear that the proposals were such as were not acceptable
to the Muslim League, meaning thereby that probably the proposals of
the 8th were scceptable to the Muslim League. I consider it to be a
strange argument thai Sir Stafford Cripps was mnot able to accept the
proposals of the Congress because they were not acceptable to the Muslim.
League.

Sir Oowasii Jehangir: T never said that.

Qazi Muhammad Ahmad Kazmi: What Sir Cowasji Jehangir said was
that the proposals of the Congress on the 9th would not be acceptable to-
the Muslim League. That was exactly what he said.

‘8ir Cowasji Jehangir: That is correct.

Qazi Muhammad Ahmad Kazmi: In other words, whatever proposals
were there on the 8th, if the Congress had accepted them, they would have
been acceptable to the Muslim League,

Sir Cowasji Jehangir: That is your interpretation.

Qazi Muhammad Ahmad Kasmi: That is the only logical conclusion.
that onc can draw from what he said. If the proposals of the 8th were
not scceptable to the MuslimsLeague, then the question of the Muslim:
League does not come in for the rejection of those proposals. You bring
in the Muslim League only on the 9th because you want to show that it
was on account of ihe Muslim League that the proposals were rejected..
While it i3 not a fact.

Eitirer, we have to assume, that every party was ignored and probubly
the Muslim League was included in that, or if Muslim League was con-
sulted then it was consulted up till the 9th. Now, Sir, I was persunally
not a party to thesc negotiations, probably my Honourable friend, Sir:
Cowasji Jehangir, is in a better position to understand it. Still, I say
and I maintain that the question as to who is responsible for resiling:
from the position that was taken on the 8th cannot be decided in the absence
of the parties themselves. It is useless for any one of us to pass any
resolution or to give any opinion in respect of people who are not present
today. Unfortunately, I find that the practice is getting in vogue in this
House that we are at liberty to condemn and abuse persons who are not
present in the House. Is it proper for Government to condemn people
without hearing them?

Ths Honourable Sir Reginald Maxwell: What about the Prime
Minister ? : :

Q«zi Muhammad Ahmad Kazmi: I think the Prime Minister has gos
some representatives here in this House. Othcr persona are behind the
bars of prison. T mey at the outset make my position clear because it is .
no us2 repaating catchwords, it is no use trying to condemn people or your
opponents who are nct here. We all know, we have heard Qovernment
say it again and again that in India nobody wants either Japanese or the
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Germans to come. This is & prospition which nobody is going to dispute.
I think if the Government say that India is behind the war efforts, they
also mean to say that no political parties in India are prepared to invite
Japan or Germany to this place. You condemn your opponent by
dubbing him as s fifth colummst or that he wants to invite Germany or
Jepan to invade India. That is not the proper way of arguing things.
Which of the political-parties is not intelligent enough to understand that
the people of India who have got nothing but moral force behind their
back arc not in a position to fight against material forces? Can we not
understand that Germany and Japan, the one in Europe and the other
in Asia has overcome moral force by their material power? Can we, at this
stage, and after understanding that, ever think that we, who desire
independenee even during the progress of the war, would get it from people
who are devustoting countries and which we are not being given by the
Britishers today ? So, it is absurd for any one to argue that any political
party, suay recognised political party, any party that has any following in
Indis has got that motive behind it. It is useless to condemn people on
that aceount,

The question is, what is the reason for the present disturbances that
have taken place.- Again, I say nobody deplores more than we do the
disturbances that bave taken place. If you are told today of injury to
person and property, I must say that the public have received greater
injury, they have died in greater numbers and they have suffered materially
morc “than persons belonging to the Government Departments. I do not
say that it was not the duty of Government Departments to suppress
hooliganism. I say and I maintain that in almost every case greater force:
was used than was necessary by the Government and the Government
utilised this opportunity of hooliganism for the show of their power and
for striking terror in the minds of the people. That is the point on which
we fight. That iy the point which we want to bring to the notice of the
Governmuant.

Then. Sir. it is said that the programime of subotage or the progranime
of cutting communications is the act of the Congress. This is a serigus.
charge that is levelled against the Congress, but the Congress have not
been allowed the opportunity to contradict that' charge. As an ordinary
observer of events, I want to draw the attention of the House to the
statements of responsible British statesmen and public men, who long
before the meeting of the All India Congress Committee in Bombay gave
out that in the present days, the Congress had changed its policy from
non-violence to violence, and that this time the programme of the Congress:
would be sabotage and cutting of communications and destruction of
property. These were the things which were given out definitely hefore
the All India Congress Committee neeting. Today, spokesman .after-
spokesman stands up and says that this can be inferred from the speeches
of Mahatma Gandhi. Of course, it cannot be inferred from the speeches
of Mahatma Gandhi as they are being read out today. But, Sir, lock
at the background in which Mahatma Gandhi has been working all his
life aund even bhefore. Could any word of violenge be read iuto those
declarntions ¢ Then, what I say ix this. Supposing for a minute the All
India Congress Committee passed n Resolntion of that type, war it then
in the interest of the Government to broadcast it and proclaim it to every-
body that the programme of the Congress this time would be sabotgge and
cutting of communications, and destruction of property? Was it a wise
act on the part of the Government that even before the megting of the-
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All India Congrass Committee they started interpreting civil disobedience
movement to mean that it is one of violence and not non-violence? I say
it wus the duty of the Government that even if the Congress were to.
pass a resolution regarding violent activities, they ought to have suppressed
1. But ths Government did not do that. The Government put some
interpresatims  and broadcast them not only throughout India,
but almost everywhere. I fail to see the reason for that. That was an
extremely bad stateemanship. Probably, to my mind, it seems they
wanted to suppress the Congress itself and they wanted to bring the Con-
gress into disrepute throughout the world and in India. I maintain that
it was was on account of that impression created in the public mind:
thav since the Congress leaders were arrested after the passing of the
resolution in Bombay, a section of the public understood that the pro-
gramme of the Congress was the one which had been propagated mostly
by Governmoat agencies. _

Now, Sir, that having taken place the Government have resorted -to:
force. As I have said, it was the duty of the Government to do that, Lut-
the fault of the Government lies in having committed excesses in every
case. [ maintain that even if the Congress , Working Committes had’
passed a resclution as alleged by the Government and.if the Government
had allowed it to be propagated throughout India the condition would not
have besn much different than it is today. In my opinion it would have
been much better, because if the Congress had been allowed to make that
declaration then the Congress itself would have come in the eyes of the:
public in the reality in which it is alleged to be by the Government, and
we would have stood up today and supported the Government in having
dealt with the Congress in that fashion. But what has the Government.
done? They have sent them to prison and ask from us a vote thet they
were guiliy of that on circumstantial evidence. Were the Government with
all their powerful machinery ignorant of any propaganda which was being
carried out by the Congress Working Committee that they had come there-
for violenca? Just as one of the Honourable Members has accused the
Government that if they knew that the Congress was carrying on its pro-
paganda in regard to violence, why did they not say so earlier? 1 say
that that was not the reason. It is with the intention of condemning
the Congress, of brirging-it into disrepute that these things were alleged
to have been propagated by the Congress. The result was that they were:
aent to the prison, they were given no opportunity to explain their position,
and thay are being condemned today without having been given an oppor-
tunity t explain. Thie treatment should not be accorded even to the worst
type of criminal. Even he is asked an explanation. But have you given:
any opportunity to the leaders of the Congress to say why they lave:
changed their activities and taken up violence as their creed? Have you
given them & chance for meeting the charges that are levelled against
them? Therefore, Sir, T moved this amendment. The. object of this
amendment is not to pray for any privileges, any concessions, for the:
Congrass leaders who are carrying on the Congress propaganda, but what
has prompied me to move this amendment is the fact that this Govern--
ment cannct condemn any ‘person without giving him a chance to explain
his position. What T suggest is that they must ascertain the views of
the Congress leaders and see whether as a matter of fact they had the
intention of carrving on these undesirable activities and whether they
haT propagated that throughout India. If they deny, then the Govern-
ment should release them and give them an opportunity to tell to the
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masses in Irdia that these acts of violence can never be approved of by
them. That will be one of the means of restoring peace and tranquility
in this country. ’

Major Nawab Sir Ahmad Nawaz Khan (Nominated Non-Official): Sir,
on this motion the Honourable the Home Member has very well explained
the case of the Government to tle House. Many other speakers on behalf
-of their Parties have proved innocence so far as their Parties are coucerned,
and they ho'd others responsible for that. Many other speakers lave
expressed their perscnal views, but we, the Members here, have to solve
the most important question and that is what are the causes of the present
disturbance &nd unrest and what is its remedy. That is the chief point
to which w, have assembled here to give our full consideration.
Mr. Griffiths has touched on that point but he has dealt with it largely
frorm the point of view of his Party. It is the same thing on which I am
goiny to speak, that is to find out what are the real root causes of the pre-
sent troublesome situation and how to remove or reduce them.

So far as I know, the Congress and the Muslim League and all other
political parties rightly or wrongly—that question I am not going to discuss
here—believe that the British Government in India or at Home do not like

-or intnd to part with real power, and are not prepared to give effect to
their prowises which they have made from time to time in reply to the
various demands of Hindus and Muslims of India for independence. This
.sgems to be the real cause of the present trouble as I understand it.
Knowing this to be the real trouble in India—and I stand corrected if I am
wrong—wu have now to find what is the real remedy for this trouble, if
not cent pe: cent., say 80 per cent. In my opinion it is in the hands of
we Indians—the political parties m India and the elected Members of
this Houre—and we should sit together and put forward a united demand.
Though the Government have given the same reply verv often that we
should present a united demand, I would like to support that by giving a
simile. The Viceroy of India has an apple in his hand and many Indians
—A, B, C, D—representing the political parties, come to take that apple
2 e frem him. One demands the whole of it; another demands
ha half of it, the third says do not cut it, the fourth says do not
give it to anybody as a whole. So, I say, what will the Government or
the Viceroy do? This is the real position and we should calmly and coolly
think over that. Congress wants to take the apple—the whole of it in
their handa, the Muslim League wants to cut it, other parties come to
take one share or another. Then what is really the sane method of action
for a man who possesses the apple in his hand ?

Mr. M, Ghiasuddin (Punjab: Landholders): To eat it.

Major Nawab Sir Ahmad Nawaz Khan: I will put a simple question.
If any major community can say what it should get when this is the
situati~n,- then the remedy lies entirely in our Indian hands and not
with the Britinn Government here or in England.

Mr. President, I would dike to continue tomorrow morning for a few
more minutes. .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member can eontinue his speech tomorrow.

Tlie Assembly then adjourned till Eleven of the Clock on Friday, the
18th Beptember, 1942,
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